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NAGAR PANCHAYAT BHUNTER, DISTRICT KULLU, (H.P.)
NOTIFICATION

Dated, the 10th December, 2025

No. 2419.—In exercise of the powers conferred under section 113 read with Section 202 of
the Himachal Pradesh Municipal Act, 1994, Secretary, Nagar Panchayat, Bhunter, Distt. Kullu,
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Himachal Pradesh hereby notifies the following Bye-Laws:—

“The Nagar Panchayat Bhunter (Registration and Control of Pet Dogs) Bye-Laws
2025~

1. Short title and commencement.—(i) These Bye-Laws may be called “The Nagar
Panchayat Bhunter (Registration and Control of Pet Dogs) Bye-laws, 2025.

(i1)) These shall come into force from the date of its publication in the official Gazette of
Himachal Pradesh.

2. Definitions.—In these Bye-laws, unless the context otherwise requires:—
(a) "Act" means the Himachal Pradesh Municipal Act, 1994 (Act No. 12 of 1994).
(b) "Section" means a section of the Act.

(c) "Owner" means the owner of an animal and includes any other person in
possession or custody of such animal whether with or without the consent of the
owner.

(d) "Veterinary Public Health Officer" means Veterinary Officer in the area of Nagar
Panchayat Bhunter.

(e) "Dog" means Pet dogs, other than stray dogs.

(f) All expressions used herein, but not defined shall have the meaning as assigned
under the Act.

3. Procedure for Registration of Dogs.—(i) The owner of dog who keeps or brings any
dog within the limits of Nagar Panchayat, Bhunter, shall register such dog at the office of the Nagar
Panchayat, Bhunter on payment of Rs. 500/- as one time registration fee. Further, an amount of
Rs. 500/- shall be charged as license fee annually.

(i1)) The form for registration shall be provided online on https://citizenseva.hp.gov.in/or
offline application shall be submitted at the office of the Nagar Panchayat Bhunter.

(i11)) By Submission of online fees on Citizen Seva Portal person can download Pet License.
(iv) The owner shall ensure the vaccination of dog prior to its registration.

(v) The period for which the registration shall hold good, shall be for the 12 months from
the Date of Registration.

4. Duties and responsibilities of the owners.—(i) The owner of the pet dog shall be
responsible for the controlled breeding, immunization, neutering and licensing in accordance with
the provisions of these Bye-Laws.

(1) Any dog registration in accordance with clause 3(3) of these Bye-laws may, if found in
any public place be removed and will be liable to be dealt under the orders of the Veterinary Public
Health Officer, Nagar Panchayat, Bhunter, if not claimed within 7 days by the owner.
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(iii) For the purpose of these Bye-Laws any person in possession or in-charge of the, during
the absence of the real owner from the limits of Nagar Panchayat, shall be deemed to the owner of
the dog.

(iv) That it shall be mandatory for each owner to carry disposable bags during the time
when the dog is put on Nagar Panchayat Streets.

(v) No owner or person in-charge of the Dog shall to defecate on any road/street/drain
within Nagar Panchayat, Bhunter Limits. In case any dog is found defecating on the
road/street/drain, it shall be the duty of the owner concerned to clean the excreta and pack it in a
disposable bag to be disposed off in the same manner in which human excreta are disposed off.

(vi) The owner of the registered dog shall ensure proper space, accommodation, food and
medical treatment to the dog.

5. Guideline of breeders.—(i) A breeder must be registered with Nagar Panchayat,
Bhunter; breeder must maintain full record of the number of pups born/died from individual
bitches. He shall also maintain proper record of pedigree and vaccination.

(i1)) Breeder must maintain record of the person buying the pups. He should ensure that the
buyer has the required knowledge for the upkeep of the pups.

(ii1)) Breeder must pay Rs.5000/- per dog as one time registration charges in the treasury of
the Nagar Panchayat, besides Rs. 500/- per dog as renewal fees every year.

6. Guideline for Dog Care Centre—(i) A dog care centre must be registered with
Nagar Panchayat, Bhunter. Owner of dog care centre must maintain full record of the number of
pups born/died from individual bitches. He shall also maintain proper record of pedigree and
vaccination.

(il)) Breeder must maintain record of the person buying the pups. He should ensure that the
buyer has the required knowledge for the upkeep of the pups.

(iii) Breeder must pay Rs.5000/- per dog as one time registration charges in the treasury of
the Nagar Panchayat, besides Rs. 500/- per dog as renewal fees every year.

7. Penalty.—Any contravention of these Bye-Laws including the failure to register the
dog as per clause 3 above, shall be punishable with a fine which may extend Rs. 1000/-and in case
of continuous breach additional fine which may extend to Rs. 100/- per day till such contravention
or breach continues.

8. Repeal and saving.—The bye-laws published vide HP Govt. notification No. LSG-
B(3)15/82, dated 19-09-1984 are hereby repealed. Not withstanding such repeal anything done or
any action taken in exercise of the powers conferred by or under the bye-laws so repealed shall be
deemed to have been done or taken in exercise of the powers conferred by or under these bye-laws
were enforced on the day on which such thing was done or was taken.

Sd/-

Secretary,
Nagar Panchayat Bhunter, Kullu (H.P.).
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Annexure-A

Attach two
passport size
Photograph

of Pet Dog
To

The Secretary,
Nagar Panchayat Bhunter (H.P.).

Subject.— Application for Registration of Pet Dog.

Sir,
This is to request you that I am keeping a Pet Dog in my house No..........cccoceevieriennne Ward
NO.ooieiiinn, Bhunter. The particulars of my Pet Dog are as under:—

Name of Pet Dog

Breed

Color and Identification Mark

Age

Immunization Record :
Name and address of the Veterinary Doctor :
Veterinary Council Registration No.

Anti Rabies Vaccination done on

Signature of the Veterinary Doctor

A S A O

10. T hereby deposit Rs. 500/-in cash, with the request to register my pet in Nagar Panchayat,
Bhunter records.

Dated: Signature of the Applicant
Name:
House Address:
Contact No................
FOR OFFICE USE ONLY
Receipt No.
Date:

Badge Number allotted to pet Dog: Signature of Issuing Officer.
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Annexure-B

Undertaking from the owner of the Dog for registration

1. I do not have more than two dogs.

2. I shall keep the dog protected by getting it vaccinated against rabies from a Govt.
Veterinary Practitioner or Veterinary Practitioner duly registered with Indian Veterinary Council
(IVC) or State Veterinary Council (SVC).

3. I will furnish the vaccination certificate on demand during Inspection by Registration
Authority or any officer/official of the Nagar Panchayat Bhunter duly authorized by the
Registration Authority or within a period of 10 days from such Inspection, failing which
registration of the dog may be cancelled.

4. I will keep the dog chained/leashed while taking it outside. All ferocious dogs shall be duly
muzzled and a stick shall be carried by the Escort accompanying the dog while taking it out.

5. I will ensure that the dog will wear a collar affixed with the metal token issued by the
Registration Authority at all the times.

6. I will compensate the person if a dog bites or causes/harm to any person or to the property
of any person.

7. I shall keep the dog under my control all the times, so that it does not intimidate, annoy,
hurt or bite any person. I shall not make Nagar Panchayat Bhunter responsible for any loss, damage
or Injury caused by a registered dog to any person or to his/her property and sole liability to
compensate the victim will remain with me.

8. I shall not indulge in breeding of dogs for commercial purposes and trading of dogs within
the area of Nagar Panchayat, Bhunter. In case it is found that dog is being kept for breeding or
trading/commercial purposes by me, the Registration Authority shall impound my dog/s besides
imposing a fine as fixed by the Secretary, Nagar Panchayat, Bhuntar upon me.

9. I shall not allow the dog to defecate in public places such as residential areas, green belts,
parks, streets, roads, road beams and other common places etc. In case the dog defecates at the
above specified places, I shall arrange to get the excreta of the dog removed from the said place at
my own level. I shall not allow the dog to defecate near the residences of other persons, neighbours
to their annoyance.

10. I shall ensure proper space, accommodation, food and medical treatment to the dog.

11. I shall allow the registration authority or a Veterinarian, Health Supervisor, Sanitary
Supervisor, Sanitary Inspector or any other officer of the Nagar Panchayat, Bhunter authorized by
the Registration Authority to inspect the premises of my dog and I shall allow that person to enter
and inspect my premises at all reasonable times

Signature of the Owner of the Pet Dog.
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Annexure-C
To Attach two
The Secretary, passport size
Nagar Panchayat Bhunter (H.P.). Photograph of
Applicant
Subject— Application for Registration as Dog Breeder.

Sir,
This is to request you that I want to register as Dog Breeder in NP, Bhunter. The particulars
are as under:—

1. Name of Dog Breeder :
2. Size and Layout of premises along with detail of :
surface, floor, number of physical barriers
(Doors or gates) etc.

3. Detail of staff along with qualification/experience :
4. Detail of Dogs :
5. Immunization record
6. Capacity of premises
7. Name and address of the Veterinary Doctor
8. Veterinary Council Registration No.
9. Anti Rabies Vaccination done on
10. Signature of the Veterinary Doctor :
11. T hereby deposit Rs. 5000/- in cash, with the request to register as Dog Breeder in
Nagar Panchayat, Bhunter records.
12. T hereby undertake to follow all guidelines mentioned in “The Bhunter Nagar
Panchayat (Registration and Control of Pet Dogs) Bye-Laws, 2025”.
Dated: Signature of the Applicant
Name:
House Address:
Contact No.
FOR OFFICE USE ONLY
Receipt No.

Date:

Number allotted to Dog Breeder: Signature of Issuing Officer.
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Annexure-D
Attach two
To passport size
The Secretary, Photograph of
Nagar Panchayat Bhunter (H.P.) Applicant
Subject— Application for Registration of Dog Care Centre.
Sir,
This is to request you that I want to register Dog Care Centre namely
at Ward No. Bhunter. The particulars of Dog Care Centre are as

under:—

1 Name of Dog Care Centre

2. Size and Layout of premises along with detail
of surface, floor, number of physical barriers
(Doors or gates) etc.

3. Detail of staff along with qualification/experience :

4. Capacity of premises

5. I hereby deposit Rs. 5000/- in cash, with the request to register Dog Care Centre in
Nagar Panchayat, Bhunter records.

6. I hereby undertake to follow all guidelines mentioned in “The Nagar Panchayat
Bhunter (Registration and Control of Pet Dogs) Bye-Laws, 2025”.

Dated: Signature of the Applicant
Name:
House Address:
Contact No.
FOR OFFICE USE ONLY
Receipt No. Date:

Number allotted to Dog Care Centre: Signature of Issuing Officer.
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NAGAR PANCHAYAT KANDAGHAT

NOTIFICATION
Dated, the 29th October, 2025

No. NPKGT/Advertisement/124-125.—Whereas, the “Nagar Panchayat Kandaghat
drafted ERECTION, EXHIBITION, AFIXATION OF ADVERTISEMENT AND
HOARDING BYE-LAWS 2025” on the house meeting 29-10-25 vide resolution 527 were
published in notice board and leading newspaper for inviting public objection and suggestions /
Claims under Section-217 of Himachal Pradesh Municipal Act, 1994;

And whereas, no objections were received from any quarter within the specified period of
30 days from the date of publication of these draft Bye-laws.

Now, therefore, in exercise of the powers conferred under Section-192 read with the
Clause (1) of Municipal Council Act, 1994 amended from time to time, the final “NAGAR
PANCHAYAT KANDAGHAT ERECTION, EXHIBITION, AFIXATION OF
ADVERTISEMENT AND HOARDING BYE-LAWS 2025” are hereby notified and published
the Rajpatra, Himachal Pradesh (extra-ordinary) for information of the general public as follows,
namely: —

NAGAR PANCHAYAT KANDAGHAT ERECTION, EXHIBITION, AFIXATION OF
ADVERTISEMENT AND HOARDING BYE-LAWS 2025.

1. Short title, commencement and application.—(i) These Bye-laws may be called,
“Nagar panchayat Kandaghat Erection, Exhibition, Affixation of Advertisement and Hoarding Bye-
laws 2025”.

(i1) These Bye-laws shall come into force from the date of their publication in the Rajpatra
(extra-ordinary) Himachal Pradesh.

(ii1))  These Bye-laws shall be applicable within the jurisdiction of Nagar Panchayat
Kandaghat as defined from time to time.

2. Definitions.—(i) In these Bye-laws, unless the context otherwise requires:—

“Act” means the Himachal Pradesh Municipal Corporation Act, 1994 (Act No. 12 of 1994)
as amended from time to time.

“Applicant” means any person applying for permission for erection, exhibition, affixation
of advertisement and hoarding upon the land and buildings falling within the jurisdiction of Nagar
Panchayat Kandaghat which include the Government/Semi Government and Private buildings.

“Authorized Officer” means any Officer/Official duly authorized by the Nagar Panchayat
Kandaghat or its Secretary under these Bye-laws.

“Hoarding” means any advertisement to be placed by way of erection, exhibition and
affixation or to retain upon or over any land, building, wall, boarding, frame, poster structure or
upon in any vehicle including any advertisement exhibited by means of cinematography.
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“Place” means authorized sites/locations specified by the Corporation for erection,
exhibition and affixation of advertisement hoarding with the limits of Corporation.

“Permission” means sanction/approval granted by the Secretary or the Officers authorized
by him in this behalf for erection, exhibition and affixation of advertisement hoardings.

“Special Judicial Magistrate 1st Class” means the Judicial Magistrate having jurisdiction
over the area of Nagar Panchayat Kandaghat under the Act.

Words and expressions used in these Bye-laws but not defined herein shall have the
meaning respectfully assigned to them under the Act.

3. Prohibition of advertisement without written permission of Secretary.—No
advertisement shall be erected, exhibited, affixed or retained upon or over any land building, wall
boarding, frame, post or structure or upon in any vehicle or shall be displayed in any manner,
whatsoever in any place within the Municipal area including private land and buildings without the
written permission of the Secretary granted in accordance with these Bye-laws except the
advertisement hoardings of the Central, State Government highlighting the achievements of the
Governments within the area of Nagar Panchayat Kandaghat.

(i1) All such advertisement hoarding erected/installed by any other individual, authority or
agency including the public sector undertakings duly owned and controlled by the Government
shall be liable to seek prior permission for erection and installation of such hoardings within the
territorial jurisdiction of the Nagar Panchayat Kandaghat, on such fees and other terms and
condition as may be fixed in this behalf by the Secretary under these bye- laws. However, no
permission shall be permissible for the hoardings to be installed by Central, State Government
highlighting the achievements of the Governments within the area of Nagar Panchayat Kandaghat.

(iii) Any person authority or agent found erecting, exhibiting and affixing the
advertisement hoardings illegally, unauthorizedly and without any permission shall be liable for
penalty under these Bye-laws and such hoardings along with frame structure/vehicle displaying the
same shall be impounded.

4. Procedure for application and grant of permission.—

(i) Applicant or the person concerned, intending to erect, exhibit and affix the
advertisement hoardings within the area of the Corporation, shall in writing
submit the detail of the location/site, size of hoarding to be occupied for such
installation to the Secretary or the Officer authorized in this behalf.

(i1) The application submitted by the applicant shall be verified by the concerned
branch dealing with hoarding permission who shall after spot inspection process
the same for the approval of the authority for grant of necessary permission in
favour of the applicant after assessing the hoarding charges for erection, affixation
and exhibition of such hoarding and convey the same to the applicant before
granting permission.

(ii1)) The permission for erection, affixation and exhibition of advertisement hoarding
shall be accorded only after obtaining receipt of the amount to be deposited by the
applicant in the Corporation on this account.

(iv) The place for erection, affixation and exhibition of advertisement hoarding shall be
communicated to the applicant by the concerned branch of the Corporation in
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writing and the name of the place/site of erection, affixation and exhibition of
advertisement hoarding by the applicant shall also be mentioned on the hoardings
to be affixed/erected and installed along with the date and period of sanction on
such hoarding. Further, intimation of the same shall also be given to the Secretary,
Nagar Panchayat Kandaghat or to the Estate Branch of the Nagar Panchayat
Kandaghat or to the concerned agency or the contractor hired or engaged by the
Nagar Panchayat Kandaghat for managing the sites for erection, affixation and
exhibition of advertisement hoardings.

In the case of advertisement affixed, erected and installed upon vehicle, a person
shall have to carry the original permission, a copy of which shall be affixed on the
wind screen of the vehicle and the same shall have to be shown to the authorized
officer of the Nagar Panchayat Kandaghat at the time of inspection. Further, all
other persons, authority or agency shall also be liable to show the sanction to the
inspecting staff of the Nagar Panchayat Kandaghat at any time.

(vi) The permission granted by the Commissioner for erection, exhibition and

affixation of advertisement hoarding shall be time specific and after expiry of
period of permission, the concerned person, authority and agency shall be liable to
remove the same forthwith failing which the same shall be removed by the
Corporation at the risk cost and responsibility of the person concerned. In
addition, the Secretary shall impose penalty at the rate of rupees 100/- (Hundred
rupees) per day and amount shall be recovered from the concerned as per the
provisions contained in Section 124 of the H.P. Municipal Corporation Act, 1994.

(vil) In case the advertisement hoarding is affixed on the private land or building

including shops and the person concerned have failed to release the amount of
fees to be paid to the Corporation on account of such sanction, the Secretary in
addition to the aforesaid penalty shall take steps to withdraw civic amenities
granted in favour of the person concerned and also to make request to concerned
authority for withdrawal of sanction/ recognition granted by them in favour of the
person concerned.

(viii) The size of the hoarding shall not be more than the size as fixed by the Nagar

Panchayat Kandaghat and all the advertisement hoarding shall be installed in the
specified area and no hoarding shall be installed in heritage area or in valley side
above the road level and on the roofs of the buildings. All the hoardings must be
installed, erected in a way so as to preserve the aesthetics, scenic beauty and the
view of the hills.

(ix) No advertisement hoarding shall be erected on sharp and blind curves and should

not be located in oblique to the road on any natural water source, tree, water line,
Municipal drain, fire hydrant and on garbage container and at a place where it
effects the growth of flora etc.

(x) No advertisement hoarding shall be permitted within the area starting from except

the advertisement hoardings to be installed by the specific order s of the State
Government for a particular occasion.

(xi) The Secretary in the exceptional circumstances or in the larger public interest may

permit any person, authority or agency to erect, exhibit or affix the advertisement
hoardings pertaining to social or State and National interest matter only for a
period of 7 days in any area including Core/Heritage area.
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(xii) No advertisement hoarding in contravention of any law, rules norms, notification
or direction issued by the State Government or by the Nagar Panchayat
Kandaghat shall be erected, affixed and installed within the limits of Nagar
Panchayat Kandaghat. Further, the directive issued by any Court of law in this
regard shall be binding upon all the concerned.

5. Rates for affixation, erection and installation of advertisement hoarding.—The
rate shall be notified/fixed by the Secretary, Nagar Panchayat Kandaghat for affixation, erection
and installation of advertisement hoarding from time to time and the same shall be notified to the
concerned seeking such permission.

6. Duties and responsibilities of the applicant.— (i) It shall be the duty and
responsibility of the applicant to make available all the sanctions/ permissions granted by the
competent authority to the said person, authority or agency to whom such permission has been
granted by the Corporation and to follow the instructions/guidelines issued by the Nagar Panchayat
Kandaghat or by the Central/State Government in this regard from time to time.

(1) Whosoever is found affixing, erecting and exhibiting the advertisement hoarding at a
place other than the places so approved for such purpose and in contravention of conditions
specified by the Secretary in such sanction the person, authority and agency shall be liable jointly
for penalty under these Bye-laws in addition to the penalties already provided under the H.P.
Municipal Corporation Act, 1994.

7. Compounding of offences.—All the offences punishable under these Bye-laws may,
before, the institution of prosecution, be compounded by such officer as may be authorized by the
Nagar Panchayat Kandaghat or its Secretary in this behalf, on payment of such sum as may be
specified by such officer under these Bye-laws.

8. Offences to be tried summarily.— The offences which are not compounded shall be
tried in a summary manner by the Special Judicial Magistrate 1st Class of the Corporation under
Section 383 of the Himachal Pradesh Municipal Corporation Act, 1994 read with Section 260 of
the Code of Criminal Procedure, 1973.

9. Penalty.” (i) Whosoever, is found guilty of affixing, erecting and exhibiting the
advertisement hoarding at a place other than the place(s) specified/notified by the Corporation, the
rate of penalty shall be rupees 100/- (two thousand) per square feet per day to be calculated from
the date of erection/affixation of such unauthorized hoarding and till its removal by the concerned
or by the Nagar Panchayat Kandaghat.

(i1) In case of repeated violation and the person concerned failed to release the due amount
including penalty to the Nagar Panchayat Kandaghat within a period of 15 days, as the case may
be, he/she shall also be liable for disconnection of water, electricity and other civic amenities and
the Secretary may request the competent authority for withdrawal of recognition and registration, if
any, granted in his/her favour including withdrawal of building sanction granted in favour of the
owner concerned if such unauthorized hoarding is found erected upon the building concerned.

10. Repeal and Savings.—The scheme regulation,Bye-laws if any, relating to affixation,
erection and exhibition of advertisement hoardings is hereby repealed. Anything done or any action
taken under the said scheme, Bye-laws and Regulations the same shall be deemed to have been
done or taken under the provisions of these Bye-laws.

Sd/-
Secretary,
Nagar Panchayat Kandaghat.
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NAGAR PANCHAYAT KANDAGHAT

NOTIFICATION

Dated, the 29th October, 2025

No. NPKGT/PET/124/25.—Whereas, the “Nagar panchayat Kandaghat drafted The
Registration and Control of Pet Dogs) Bye-laws, 2025."on the house meeting 29-10-25 vide
resolution 538 were published in notice board and leading newspaper for inviting public Objection
and Suggestions /Claims under Section-217 of Himachal Pradesh Municipal Act, 1994.
Whereas No objection /Suggestion /Claims were received within stipulated period.

Now, therefore, in exercise of the powers conferred under section 113 read with Section-
202 of the Municipal Council Act, 1994 as amended from time to time, The final “NAGAR
PANCHAYAT KANDAGHAT” (The Registration and Control of Pet Dogs) Bye-laws,
2025."are hereby notified and published the Rajpatra, Himachal Pradesh (extra-ordinary) for
information of the general public as follows, namely:—

"The Nagar Panchayat Kandaghat (Registration and Control of Pet Dogs) Bye-laws, 2025."

1. Short title and Commencement.—(I) These Bye-laws may be called "The Nagar
Panchayat Kandaghat (Registration and Control of Pet Dogs) Bye-laws, 2025."

These shall come into force from the date of their publication in the official gazette of
Himachal Pradesh.

2. Definitions.— In these Bye-laws, unless the context otherwise requires:—

(1) "Act" means the Himachal Pradesh Municipal Corporation Act 1994, (Act No.
12 of 1994).

(i) “Section” means the section of the Act

(ii1)) "Family" means the owner, his/her parents, spouse, sons, daughters, brothers and
sisters living in one premises.

(iv) "Owner" means the person who owns a registered/unregistered dog and includes a
person in whose custody, charge or possession a dog is found.

(v) "Pet Dog" means a male or female dog kept by a person within the area of Nagar
Panchayat Kandaghat and other than stray dogs.

(vi) "Registration Authority" means any officer so appointed by the Nagar
Panchayat Kandaghat the words and expressions not defined in these Bye-laws
shall have the same meaning as assigned to them in the H.P. Municipal
Corporation Act, 1994.

3. Procedure for Registration of Dogs.— On and from the date of publication of these
Bye-laws, registration of Pet Dog(s) (hereinafter mentioned as dog) above the age of three months,
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kept within the jurisdiction of Nagar Panchayat Kandaghat shall be compulsory. The owner of Dog,
on or before the first day of April of every year or within seven days of its arrival, register such dog
in Form as prescribed by the Secretary, Nagar panchayat Kandaghat (Annexure—A) accompanied by
a fee of Rs. 200 per dog as one time registration fees alongwith two recent photographs of the dog
and a copy of vaccination certificate from a Government Veterinary Practitioner or Veterinary
Practitioner duly registered with Indian Veterinary Council (IVC) or State Veterinary Council
(SVCQ). Further, an amount of Rs. 200 per dog shall be charged as license fees annually. However, a
blind person keeping dog and using solely for his/her guidance shall be exempted from the payment
of registration fee. On registration, Registration Authority shall issue a metal token to be attached
with the collar to be worn by the dog and in case of loss or destruction of the token; a duplicate
token shall be issued to the owner on submission of an application alongwith a fee of Rs. 200 per
token. The registration once made shall remain valid for full life span of the dog. In case of death of
the dog, the owner of the dog shall immediately inform the Registration Authority. A family may
keep maximum of two dogs.

4. Any registered dog found straying at large shall be liable to be seized and kept at a
place set for this purpose.

5. Duties and responsibilities of the owners.—(i) The owner of the pet dog shall be
responsible for the controlled breeding, immunization, neutering and licensing in accordance with
the provisions of these Bye-Laws.

(1) Any dog not wearing metal ticket or registration in accordance with clause 3 of these
Bye-laws may, if found in any public place be removed and will be liable to be dealt under the
orders of the Veterinary Public Health Officer, Nagar Panchayat Kandaghat if not claimed within
7 days by the owner.

(iii) For the purpose of these bye-laws any person in possession or in charge of the dog,
during the absence of the real owner within the limits of N.P. Kandaghat, shall be deemed to be the
owner of the dog.

(iv) It shall be mandatory for each owner to carry disposable bags during the time when the
dog is put on Municipal streets.

(v) The owner of the dog shall not allow the dog to defecate in public places such as
residential areas, green belts, parks, streets, roads, road beams and other common places etc. In
case the dog defecates at the above specified places, the owner shall arrange to get the excreta of
the dog removed from the said place at his own level. No owner shall allow the dog to defecate
near the residences of other persons, his/her neighbors to his/her/their annoyance.

6. The owner of the registered dog shall keep the dog under his/her control at all times so
that it does not intimidate, annoy, hurt or bite any person. The Nagar Panchayat Kandaghat shall
not be held responsible for any loss, damage or injury caused by a registered dog to any person or
to his/her property and sole liability to compensate the victim will remain with the owner of the
registered dog.

7. Guideline for breeders. —(i) A breeder must be registered with Nagar Panchayat
Kandahat. Breeder must maintain full record of the number of pups born/died from individual
bitches. He shall also maintain proper record of pedigree and vaccination.

(i1) Breeder must maintain record of the person buying the pups. He should ensure that the
buyer has required knowledge for the upkeep of any registered dog found straying at large shall be
liable to be seized and kept at a place set for this purpose.
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(iii)) Breeder must pay Rs. 200/- as one time registration charges in the treasury of the
Nagar Panchayat Kandaghat besides Rs. 200 per dog as annual fees every year. This fee to be
paid by the breeding shall be over and above the registration fee / annual license fee provided in 3
above.

8. Guideline for Dog Care Centre.—(i) A dog care centre must be registered with Nagar
Panchayat Kandaghat. Owner of dog care centre must maintain full record of the number of dogs.
He shall also maintain proper record of pedigree and vaccination.

(1)) No dog care centre is allowed inside residential houses and flats

(iii)) owner of dog care centre must pay Rs. 5000/- as one time registration charges in the
treasury of the Municipal Corporation besides Rs. 500/- license fee every year.

(iii)) Owner of dog care centre must obtain no objection certificate from the concerned ward
councilor.

(iv) Permission to operate dog care centre shall be subject to approval of Nagar Panchayat
Kandaghat.

9. The owner of the registered dog shall ensure proper space, accommodation, food and
medical treatment to the dog.

10. The Registration Authority or an officer/official authorize by him shall keep the details
of all the seized dogs duly entered in a register with a brief description of the dog, date of seizure,
reasons of seizure and the manner in which it is disposed of.

11. The dog after its death shall not be thrown in the open or in the garbage bins of
Municipal Corporation. Dead dog shall be buried at notified/earmarked places up to a depth of at
least 3 ft. in a hygienic manner. The Nagar Panchayat Kandaghat may provide a van for the
disposal/burial of dead dogs in the earmarked dog burial grounds on the request so received by it.
The owner shall pay charges for availing the services of the van at the rates prescribed by the
secretary, Nagar Panchayat Kandaghat and so revised from time to time.

12. The Registration Authority or a Veterinarian, Health Supervisor, Chief Sanitary
Inspector, Sanitary Inspector or any other officer of the Nagar Panchayat Kandaghat authorized
by the Registration Authority, may inspect the premises of the owner of any dog and such owner
shall allow that person to enter and inspect his/her premises at all reasonable times. Such
officer/official shall also be authorized to search the places where dogs are kept without registration
and to seize them.

13. Penalty. —(i) Any contravention of these Bye-Laws including the failure to register
the dog, failure to follow guidelines for breeders, guidelines for dog care centre as per clause 3, 7, 8
above, shall be punishable with fine which maybe extended to Rs.10,000/- and in case of
continuous breach additional fine which may extend to Rs. 100/- per day till such contravention or
breach continues shall be imposed.

(i1)) Any registered dog found straying at large shall be liable to be seized and kept at a
place set for this purpose.
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Annexure-A

Attach two
passport size
To Photograph
of Pet Dog
The Registration Authority, Owner
Nagar Panchayat Kandaghat
Subject.—Application for Registration of Pet Dog.
Sir,
This is to request you that I am keeping a Pet Dog in my house No. Ward
No. Solan. The particulars of my Pet Dog are as under:—

Name of Pet Dog

Breed

Colour and Identification Mark

Age

Immunization Record :
Name and address of the Veterinary:
Doctor

Veterinary Council Registration No.
Anti Rabies Vaccination done on

9.  Signature of the Veterinary Doctor

A e

Sl

I hereby deposit Rs. /- in cash, with the request to register my pet in Municipal Corporation
records.

Dated: Signature of the Applicant
Name:
House Address:
FOR OFFICE USE ONLY
Receipt No.
Date:

Badge Number allotted to Pet Dog: Signature of Issuing Officer.
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10.

11.

Annexure-B
Undertaking from the owner of the Dog for registration
I do not have more than two dogs
I shall keep the dog protected by getting it vaccinated against rabies from a Govt.

Veterinary Practitioner or Veterinary Practitioner duly registered with Indian
Veterinary Council (IVC) or State Veterinary Council (SVC).

. I will furnish the vaccination certificate on demand during Inspection by Registration

Authority or any officer/official of the Nagar Panchayat Kandaghat duly authorized by
the Registration Authority or within a period of 10 days from such Inspection, failing
which registration of the dog may be cancelled.

. I will keep the dog chained/leashed while taking it outside. All ferocious dogs shall be

duly muzzled and a stick shall be carried by the Escort accompanying the dog while
taking it out.

. I will ensure that the dog will wear a collar affixed with the metal token issued by the

Registration Authority at all the times.

I will compensate the person if a dog bites or causes/harm to any person or to the
property of any person.

I shall keep the dog under my control all the times, so that it does not intimidate,
annoy, hurt or bite any person. I shall not make Nagar Panchayat Kandaghat
responsible for any loss, damage or Injury caused by a registered dog to any person or
to his/her property and sole liability to compensate the victim will remain with me.

. I shall not indulge in breeding of dogs for commercial purposes and trading of dogs

within the area of Nagar Panchayat Kandaghat. In case it is found that dog is being
kept for breeding or trading/commercial purposes by me, the Registration Authority
shall impound my dog/s besides imposing a fine as fixed by the Secretary Nagar
Panchayat Kandaghat upon me.

I shall not allow the dog to defecate in public places such as residential areas, green
belts, parks, streets, roads, road beams and other common places etc. In case the dog
defecates at the above specified places, I shall arrange to get the excreta of the dog
removed from the said place at my own level. I shall not allow the dog to defecate near
the residences of other persons, neighbours to their annoyance.

I shall ensure proper space, accommodation, food and medical treatment to the dog

I shall allow the registration authority or a Veterinarian, Health Supervisor, Chief
Sanitary Inspector, Sanitary Inspector or any other officer of the Nagar Panchayat
Kandaghat authorized by the Registration Authority to inspect the premises of my dog
and I shall allow that person to enter and inspect my premises at all reasonable times.

Signature of owner.



RISTY=, fEATerel Uael, 13 AT, 2026 /22 BV, 1947 13025

To

The Registration Authority,
Nagar Panchayat Kandaghat

Annexure-C

Attach two
passport size
Photograph
of Applicant

Subject.—Application for Registration as Dog Breeder.

Sir,

This is to request you that I want to register as Dog Breeder in M.C., Solan. The particulars
are as under:—

1. Name of Dog Breeder
2. Size and Layout of premises :
alongwith detail of surface, floor, number of
physical barriers (Doors or gates) etc.
3. Detail of staff alongwith
qualification/experience
4. Detail of Dogs
5. Immunization record
6. Capacity of premises
7. Name and address of the Veterinary Doctor
8. Veterinary Council Registration No.
9. Anti Rabies Vaccination done on
10. Signature of the Veterinary Doctor :
11. T hereby deposit Rs. 5000/-in cash, with the request to register as Dog Breeder in
Municipal Corporation records.
12. T hereby under take to follow all guidelines mentioned in “The Nagar Panchayat
Kandaghat (Registration and Control of Pet Dogs) Bye-Laws, 2025”.
Signature of the Applicant
Name:
House Address:
Contact No.:
FOR OFFICE USE ONLY
Receipt No.

Date:
Number allotted to Dog Breeder:

Signature of Issuing Officer.
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Annexure-D

To Attach two
o . passport size

The Registration Authority, Photograph
Nagar Panchayat Kandaghat of Applicant

Subject.—Application for Registration of Dog Care Centre.
Sir,

This is to request you that I want to register Dog Care Centre namely at Ward No.
Solan. The particulars of Dog Care Centre are as under:—

Name of Dog Care Centre

Size and Layout of premises :

alongwith detail of surface,

floor, number of physical

barriers (Doors or gates) etc.

Detail of staff alongwith qualification/experience

Capacity of premises :

I hereby deposit Rs.  /-in cash, with the request to register Dog Care Centre in Municipal

Corporation records.

I hereby undertake to follow all guidelines mentioned in “The Nagar Panchayat Kandaghat
(Registration and Control of Pet Dogs) Bye-Laws, 2025”.

Dated: Signature of the Applicant
Name:
House Address:
Contact No.:
FOR OFFICE USE ONLY
Receipt No.
Date:

Number allotted to Dog Care Centre: Signature of Issuing Officer.
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OFFICE OF SENIOR EXECUTIVE OFFICER MUNICIPAL COUNCIL, NAHAN,
DISTRICT SIRMAUR (H.P.)

NOTIFICATION
Nahan, the 6th March, 2026

No. Trade License/MCN/2026-490.—In exercise of the powers conferred under Section
125, 126, 127, 128 read with Section 202 and 214 of the Himachal Pradesh Municipal Act, 1994, I,
Sanjay Kumar, Senior Executive Officer, Municipal Council Nahan, District Sirmaur, Himachal
Pradesh hereby notify the following Trade License Bye-Laws: —

1.  Short title, extent and commencement.—(i) These Bye-Laws may be called the
Himachal Pradesh Municipality, (Grant of License for Use of Premises and Storage of Articles
in a Premises) Bye-Laws 2025.

(i1)) These Bye-Laws shall come into force from the date of their publication in the notice
board of Municipal Council Nahan.

(i11)) These Bye Laws shall apply to all shops/premises falling within the Municipal limits
which may not be used without license for the purpose specified in Section 125, 126, 127, 128 read
with Section 202 and 214 of the Himachal Pradesh Municipal Act, 1994 as per Annexure-I and
Annexure-II for storage of any Article within the municipal limits.

2. Definitions.—In these Bye-Laws, unless the context otherwise requires:—

(a) “Act” means the Himachal Pradesh Municipal Act, 1994 (Act No. 12 of 1994)

(b) “Authorized Officer” means Sr. Executive Officer or any other Officer
specifically authorized by the Sr. Executive Officer.

(c) “Inspector” means Sanitary Inspector or any other Official of the Municipal
Council duly authorized by the Sr. Executive Officer.

(d) “License” means a written permission granted by the Sr. Executive Officer or any
other official /Officer duly authorized by the Sr. Executive Officer in favour of
the person, owner & occupier for sale/storage of articles specified in Annexure-I
& 1II of these Bye-Laws.

(e) “Licensing Officer” means Sr. Executive Officer or any other officer duly
authorized by the Sr. Executive Officer to grant/ renew License under the
provisions of these Bye-Laws.

(f) “Premises” means any shop/store/place where the articles specified in Annexure-
I & II are kept for sale/storage in the godown/ premises.

(g) “Small Scale Business/Trade” means premises covering maximum area of 100
sq. ft., “Medium Scale Business/Trade” means premises covering area of 100 sq.
ft. to 500 sq. ft. and “Large Scale Business/Trade” means premises covering area
of more than 500 sq. ft.

(h) “Shopkeeper” means any person running and managing the affairs of the
shop/premises/place including its owner/occupier.
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(i) The words and expression not defined under these Bye-Laws shall have the same
meaning or sense as are defined in Himachal Pradesh Municipal Act, 1994.

3. Procedure for obtaining License.—(i) Any person who wants to operate/run any bus-
iness/trade as specified in Annexure-I and/or store any article as specified in Annexure-II within the
areas of the Municipal Council shall apply for license on prescribed Form-A online to Sr. Executive
Officer of the concerned Municipal Council.

(i1) Period of License.—(1) The License shall be issued for a period maximum upto five
years at a time and the License shall automatically come to an end after completion of such period.

4. Renewal of License.—(i) The License shall be renewed automatically after expiry of the
period of license on deposit of requisite/ prescribed license fee by the applicant. The license shall
be renewed without any late fee and extra document within one month after expiry of license. The
license shall be renewed with penalty of 50% of license fee within next one month and after that
period the license shall be renewed with the penalty @ 10/- per day and Rs. 500/- as compounding
fee. In that case a fresh Trade license shall be required to be issued.

(i1)) No document is required to be submitted for renewal of License.

5. Transfer of License.—(i) The license issued under the Bye-Laws shall not be
transferred in the name of any person except in case of the death of original licensee wherein it
shall be made/transferred in the name of the legal heirs only for the validity period of license on
production of supporting documents and shall be decided by Sr. Executive Officer keeping in view
the circumstances of the case.

(i1)) The licensee shall provide online information to the Sr. Executive Officer for winding
up of his business under such license.

6. License Fee.—(i)The license fee for grant of license shall be decided by the Sr.
Executive Officer from time to time. However, the fee will be calculated on annual license fee rate
multiplied by number of years the license is requested by the applicant. The fee shall be charged in
the following manner:-

Trade Licence Fee Detail
SI. Scale of Business License Period ULB Name Trade Fee
No. INR (1Yr)
1. | Small scale Business/trade Yearly M.C.Nahan 100
5 Years M.C.Nahan 400
2. | Medium scale Business/trade Yearly M.C.Nahan 150
5 Years M.C.Nahan 600
3. | Large scale Business/trade Yearly M.C.Nahan 1000
5 Years M.C.Nahan 3500
S1 Sector ULB Name Trade Fee
No. INR (1Yr)
1. | Agriculture M.C.Nahan 100
2. | Automotive M.C.Nahan 150
3. | Banking Finance Services Insurance (BFSI) M.C.Nahan 500
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4. | Common Trades M.C.Nahan 100
5. | Education, Skills & Development M.C.Nahan 200
6. | Fairs, Festivals, Events, and Exhibitions (Temporary M.C.Nahan 100
Licenses Only)
7. | Handloom & Handicrafts M.C.Nahan 100
8. | IT/ITES Services M.C.Nahan 100
Luxury Goods M.C.Nahan 250
10. | Manufacturing, Industries and Industrial Materials M.C.Nahan 500
11. | Petroleum, Chemicals & Other Regulated Products M.C.Nahan 1000
12. | Tourism & Hospitality M.C.Nahan 500
13. | Transportation & Logistics M.C.Nahan 250

In the fairs, fee shall be charged on the following rates:—

(a) Small Shop Rs. 200/- P. Day
(b) Medium Shop Rs. 500/- P. Day
(c) Large Shop Rs. 1000/- P. Day
Explanation.—A shop covering an area upto 6 square meters shall be deemed to be a small
shop.
(i1) Fee structure for permission for Shooting of the Films/Documentaries in MC:—

Big budget Medium budget Films/ Movies Low budget Films/ Documentry
Films/ Movies/TV Serials/ Films/ U-
Movies Musical Albums/ Tubers

Advertisements
(Films above | (Films above  Rs. 5.00 (Films upto Rs. 5.00
Rs. 75.00 Croresupto Rs. 75.00 Crores). Crores)
Crores).
Rs. 80,000/- Rs. 40,000/- per day Rs. 20,000/- per day Rs. 5000/- per
per day day

7. Conditions for grant of license.—(i) The License shall not be valid for any other
purpose, except for the items/articles for which it is granted under these Bye Laws.

(i1) The permission shall, unless specified otherwise in the license, be valid in the entire
MC limits, subject to such conditions as may be imposed by the Sr. Executive Officer.

(ii1)) The owner/ occupier of the premises shall have to produce the license before the
Inspector or the licensing officer at any point of time as may be ordered by them.

(iv) The Sr. Executive Officer shall have a right to impose or alter any of conditions in the
license as may be deemed fit by him/her under the provisions of Section 214 of the Himachal
Pradesh Municipal Act, 1994.

(v) The applicant shall submit a self-declaration regarding information submitted by
him/her about the premises to be used for business/trade viz. type of business, area, approval of
map and nature of property ie. commercial and domestic etc. to be true to the best of his
knowledge and belief.
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(vi) The licensee shall maintain proper record of the articles kept for sale or storage in the
premises as may be required by the Licensing Officer. Further the licensee shall comply with all the
directions and instructions issued to him by the Sr. Executive Officer or the Licensing Officer from
time to time.

(vii) The licensee will ensure timely payment of Municipal dues.

(viii)Time period for issue of License. —The license shall be issued as per the time lines
notified/ specified for this service under Public Service Guarantee Act, 2011.

8. Denial of license.—(a) The license shall not be granted:—
(1) to a person suffering from any loathsome infections or contagious diseases:

(i1) to a person convicted for unlawful sale or storage of any articles mentioned in
Section 125, 126, 127, 128 read with Section 202 and 214 of the Himachal
Pradesh Municipal Act, 1994.

(ii1) to a person who has been found to have habitually committed the breach of these
Bye-Laws or the terms of the license.

(iv) to a person not below the age of 18 years.

(b) (1) Subject to Bye-Laws 9 (1), license to any person, who applies online to the Sr.
Executive Officer or Licensing Officer in this behalf and tenders the prescribed
fee shall be granted by that officer, unless for reasons to be recorded in writing by
him.

(i1)) The Licensee shall be liable to pay transfer charges @ 200/- per license at the
time of effecting transfer of License.

(ii1) The licensee shall abide by the terms and conditions of the license and the license
shall be displayed at the convenient/ conspicuous place/ reception of the premises.

(iv) The Inspector or inspecting staff concerned shall have a right to enter and inspect
the premises and the licensee shall provide necessary assistance to the inspecting
staff at the time of inspection of licensed premises.

(v) The licensee shall not make any encroachment/ overhanging projection on public
streets and Municipal drains in any manner.

9. Offences and penalties.—(i) In addition to the penalty as provided under Himachal
Pradesh Municipal Act, 1994 any person in possession of the premises found violating any of the
provisions of these Bye-Laws shall in the first instance be liable for suspension of license for a
period of one week and for repetition of the same violation within two years be liable for penalty of
Rs.1000/- only.

(i1) If the information submitted by the applicant under self-declaration is found to be
false, he/she shall be liable for the penalty of ten times of the license fee and his/ her license will be
cancelled.

(ii1) In case of repeated violation, the concerned person, owner or occupier, as the case may
be shall be liable for cancellation/withdrawal of License which can only be restored on receiving
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written undertaking accompanied by surety from the person violating these Bye-Laws subject to the
satisfaction of the Executive Officer.

(1)
(i)
(1i1)
(iv)
)
(vi)
(vii)
(viii)
(ix)
()
(x1)
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xvii)
(xviii)
(xix)
(xx)

(xx1)

By order,

Sd/-

Senior Executive Olfficer,
Municipal Council Nahan,
District Sirmaur (H.P.).

ANNEXURE-I
Purposes to which premises may not be used without a license:

Banking

Cinematograph films, shooting of

Cinematograph film by any process whatsoever, Treating of

Chillies or masala or seeds, Grinding of by mechanical means

Cloth, Yarn or leather in indigo or in other colours, Dying or printing of
Cloth, or yarn Bleaching

Keeping of an eating house or a catering establishment

Grain, Parching

Ground nut seeds, tamarind seeds or any other seeds, Parching

Keeping of hair dressing saloon or a barber’s shop

Hides or skins, whether raw or dried Tanning, pressing or packing
Keeping a laundry shop

Leather goods, manufacturing or by mechanical means

Keeping of a Litho Press

Keeping of a lodging house

Metal Casting

Precious metals, refining of or recovering of them from embroideries
Keeping of a Printing Press

Keeping a sweetmeats shop except in premises already licensed as an eating house
Keeping a tailoring shop

Carrying on the trade or business of or any operation connected with the trade of :—

(1) Servicing or repair of autocar or autocycle

(2) Blacksmith

(3) Coppersmith

(4) Electroplating

(5) Glass bevelling

(6) Glass cutting

(7) Glass polishing

(8) Goldsmith

(9) Cutting, grinding, dressing or polishing of marble

(10) Cutting or treating of metal (ferrous or non-ferrous or antimony, but excluding

precious metal) by drilling, pressing, filling, polishing, heating or by any other process

or joining of metal parts
(11) Photography-studio
(12) Selling, repairing, servicing or manufacturing of radio (wireless receiving sets)
(13) Silversmithing
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(14) Spinning or weaving of cotton, silk, art silk, jute or wool with the aid of power
(15) Grinding, cutting, dressing or polishing of stone

(16) Cutting or sawing of wood or timber by mechanical or electrical power

(17) Tinsmithy

(18) Washerman's work

(19) Electrical, Welding of metals by gas or any other process

(xxi1) Manufacturing, parching, packing, pressing, cleaning, cleansing, boiling, moulting, grinding
or preparing by any process whatever any of the following articles :—

(1) Aerated waters

(2) Bakelite goods

(3) Bidis (indigenous cigarettes) snuff, cigars or cigarettes

(4) Bitumen

(5) Blasting powder

(6) Bones

(7) Bricks or tiles by hand power

(8) Bricks or tiles by mechanical power

(9) Brushes

(10) Candles

(11) Catgut

(12) Celluloid or celluloid goods

(13) Cement concrete designs or models

(14) Charcoal

(15) Chemicals

(16) Cinematograph films stripping in connection with any trade

(17) Cosmetics or toilet goods

(18) Cotton, cotton refuse, cotton waste, cotton yarn, silk, silk yarn, silk inclusive of waste
yarn, art silk, art silk waste, art silk yarn, wool or woollen refuse or waste.

(19) Cotton seeds

(20) Dammar

(21) Dynamite

(22) Fat

(23) Fireworks

(24) Flax

(25) Ink for printing, writing, stamping etc.

(26) Gas

(27) Ghee

(28) Glass or glass articles

(29) Gunpowder

(30) Hemp

(31) Ice (including dry Ice)

(32) Insecticide or disinfectants

(33) Leather, cloth or rexine cloth or water proof cloth

(34) Lime

(35) Linseed oil

(36) Matches for lighting (including Bengal matches)

(37) Mattresses and pillows

(38) Offal

(39) Oil-cloth

(40) Oil other than petroleum (either by mechanical power or by hand power or Ghani
driven by bullock or any other animal)
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(41) Pharmaceutical or medical products

(42) Rubber or rubber goods

(43) Paints

(44) Paper or cardboard

(45) Pickers from hides

(46) Pitch

(47) Plastic goods

(48) Pottery by hand power

(49) Pottery by mechanical or any power other than hand power

(50) Sanitary-ware or china-ware

(51) Soap

(52) Sugar

(53) Sweetmeat and confectionery goods

(54) Tallow

(55) Tar

(56) Varnishes

(57) Wooden furniture, boxes, barrels, khokas or other articles of wood or of plywood or of
sandal wood.

ANNEXURE-II
ARTICLE WHICH MAY NOT BE STORED IN ANY PREMISES WITHOUT A LICENSE

Asafoetida

Ashes

Bamboos

Bidi or Bidi leaves

Blasting powder

Blood

Bones, bone meal or bone powder

Camphor

Carbide of calcium

10. Cardboard

11.  Celluloid or celluloid goods

12. Cement

13. Charcoal

14. Chemical liquid

15. Chemicals, non-liquid

16. Chillies

17. Chlorate mixture

18. Cinematograph films-non-inflammable or acetate or safety base
19. Cloth in pressed bales or boras

20. Cloth or clothes of cotton, wool, silk, art silk etc.

A A ol

21. Coal

22.  Coconut fibre

23.  Coke

24.  Compound gas, such as oxygen gas, hydrogen gas, nitrogen gas, carbon dioxide gas,

sulphur dioxide gas, chlorine gas, acetylene gas etc.
25. Copra
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26.  Cosmetics and toilet needs

27.  Cotton including kahok, surgical cotton and silky cotton

28. Cotton refuse or waste or cotton yarn refuse or waste

29.  Cotton seed

30. Detonators

31.  Dry leaves

32.  Dynamite

33. Explosive paint such as nitrocellulose paint, lacquer paint, enamel paint etc.
34.  Fat

35.  Felt

36. Fins

37. Fire wood

38. Fire-works

39. Fish (dried)

40. Flax

41. Fulminate

42. Fulminate of mercury

43. Fulminate of silver

44. Golatino

45. Golignite

46. Grass

47. Gun-cotton

48. Gun-powder

49. Gunny-Bags

50. Hair

51.  Hay or fodder

52. Hemp

53.  Hessian cloth (gunny bag cloth)

54. Hides (dried)

55. Hides (raw)

56. Hoofs

57. Horns

58. Incense or esas

59.  Jute

60. Khokas, boxes, barrels, furniture or any other article of wood
61.  Lacquer

62. Leather, leather cloth, raxine cloth and water proof cloth

63.  Matches for lighting (including Bengal matches)

64. Methylated spirit, denatured spirit or french polish

65.  Nitro-cellulose

66.  Nitro-compound

67.  Nitro-glycerine

68.  Nitro-mixture

69.  Offal

70. Oil, other than petroleum

71. Oilseeds including almonds, but excluding cotton-seeds

72. Old paper or waste paper including old newspapers, periodicals magazines, etc.
73.  Packing stuff (paper cutting)

74. Paints

75.  Paper other than old paper in pressed bales or loose or in reams
76. Petroleum, other than dangerous petroleum, as defined in the Petroleum Act, 1934
77. Phosphorous
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78.  Pharmaceutical or medical goods
79.  Photostat, cyclostyling, typing and printing machines
80.  Plastic or Plastic goods
81.  Plywood
82.  Rags, including small pieces or cutting of cloth, hessian cloth, gunny bag cloth, silk, art silk
or woollen cloth.
83. Resin or dammer Battar otherwise known as Ral
84. Rubber and rubber goods
85. Safety fuses, feg signals, cartridges etc.
86. Saltpetre
87. Sandal wood
88. Sanitary-ware, hardware and other articles made of iron, iron-sheets, pipes, iron angles and
G.I. Pipes.
89. Shoes including leather, PVC Canvas rubber and plastic shoes
90. Silk waste or silk yarn waste, art silk waste or art silk yarn waste
91. Sisal fibre
92. Skins (raw or dried)
93. Straw
94. Sulphur
95. Tallow
96. Tar, ditch, dammor or bitumen
97. Tarphlin
98. Thinner
99. Timber
100. Turpentine, Utensils, crockery, China and earthen—ware, aluminium ware, stainless steel
and iron goods.
101. Varnish
102.  Wool (raw)
103.  Yarn other than waste yarn
Form-A/993—31
Application Form For Trade License/ aH g4 @ foIv emdes ux
(under H.P. Municipal Act, 1994/ 2090 TR UTferar fIf=, 1994 & &)
1. | Application information/3ld<® &I ART:
Name/ATH:
Father/Husband Name a1 /uftt &1 9%
Pan Card No./ 99&TS 0
Aadhar No. / TR 0
GST No. if any/ 5t g & o, 7fa 2
2. | Applicant Residential Address/ 31 Jed &1 Il udr:
Building Name /Number/ &9 &1 A9 / <0:/aTS 70
Street Name/ Mohalla ITcil &7 ATH/HIgeT :
District/ ST
City/ RIgX :
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Pin/ fU:

3. | Applicant contact details/ 3Td<® @ Fud &7 faxor:
Email/ —Aa:

Mobile No./ Landline No./qETgeT 50

4.| Trade address (where applicant want to start
business)/&dAT b1 Tl GEESICECACENIDENE
BHRAT ATET B)

Name of owner/sa /THTH T &7 ATH q 9dr

Copy of rent agreement attested by Executive
Magistrate/iaﬂla F THOE™T T ufa S FwTEET
SIS AR O NECAE DR DI

Building Name /Number/SARd 6T STH /<0

Street Name/ el &1 T:

Ward No./ ar€ =o:

Ward Name/ a1 &1 -4

Name of ULB/ 2e%1 W1 fp1d T A7H:

District/fSTaT:

Pin/f0=:

5. | Trade Contact Details/adR Fudh FaT:

Email/g—Hef:

Mobile No./ AdTSS 0:

6. | Trade Category/aar Ir:

(Annexure-1 and Annexure-11)/ (Tgde—I T 3Faer—I11):

7. | Name of Business/ dAI &7 UHR / fbeH

Business details (Brief description)/ &G &1 fdaRor

No. of Year(s) license is required ( Max. 5 years) Il @
3rafer (3TfHaH 5 av)

Whether Map is approved (Yes/No) TTd21T ??ﬁ'dg‘% (81 / =18)
If yes, map approved as (Residential or Commercial) I
o, e W @ @ Ulikd Wpl T B iR Go
BN (ATARIY / AT )

8. | Business/ Trade Registration No. if any/TUR / TqHTY

fIgeH Fo Ife &

Declaration:—

$9 91 @I GRI do hereby solemnly affirm and declare that the information submitted by me for
WE A e oA/ B 8 AT GIiNd dRal /Al § b FJIdrd dAlged UTa B acquiring
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Trade License is true and correct to the best of my knowledge and belief. & foTT R gRT T bl
T SR W S iR fJea & AR L 2 | If any information submitted by me is found
incorrect/misleading at any stage, then A A §RT &1 TS AT BT A1 TR W TTefa A1 9AT
gt T, T will be liable for legal action. ar § Zﬂﬂ'fﬁ HRIATS & foIv STRERY B8RIT |

(Signature of the Applicant)
(3MATH & TRIETR)

Form for Renewal of Trade License

Exiting License No.

Name of Licenseholder/Firm

Nature of Business/Trade

Date of Issue

Date of Expiry

Period of Renewal of License

Form for Transfer of License

Exiting License No.

Name of original license Holder /Firm

Nature of Business/Trade

Disability/Date of death of original licensee

Copy of Legal Heir Certificate

Name of applicant to whom license to be transferred

Period of Renewal of license

Detail of attached supporting documents

Information to be provided for winding up of Business/Trade

Lo, S/0,  d/0,  W/O0u i resident of
............................................... hereby inform in advance that I shall be winding up my Business/
trade registered under registration NO. ......ccecevieiieiienienieree e and trade license No. with

effeCt TrOMuueeeeeeeeee e

Signature of applicant.
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OFFICE OF MUNICIPAL COUNCIL NAHAN DISTT. SIRMAUR, H. P.
FHrIfed TR gRyg e e RRAR fRovo

TRADE LICENSE
I A0

LICENSE NO. DATED:
AT AT, ..o < leh:

This Trade License is being issued by the Municipal Council Nahan J&8 IIHqd TG TR
gRyg AT foTell fIHIT District Sirmaur HP under Section 125, 126, 127, 128, 202 and 214 of the
Himachal Pradesh f&#Tael U<¥ §RT TR UTfetdml SAITH, 1994 @1 &IRT 125, 126, 127, 128, 202

AT 214 Municipal Act, 1994 in favour of Sh./Ms./Smt........ s/o, d/o, h/o, w/o Sh.......... GGy
2/ BHRT /A gy /G /Ui /IS to run/store........... Trade under
following conditions: @.............. IIHI BT B 7 ol TR SN BT S @ &
L. This license will be valid for .......... period.

ENESIERNEC AR 1 F— 99 b q=T B |
II. The licensee shall have to produce this license before authorized inspection officer/official
by MC for inspection.

9 ARAE B dRdd R gq Jffdgd fhy U TR uRyg S1aR) / dHarl &I ufya
BT BT |

II1. If licensee want to wind-up his/her trade/business, he/she shall give this information
immediately prior to such wind-up.

Al BIS |l AT AUAT FRIGR §& AT ATEAT & A SHDI G qRd TR IRYG Bl T |

The license issued shall only be valid for Trade/ Storage of articles listed as Annexure-I and

IT in the Bye-Laws.
T YATIT—UH $Had Bye-Laws H AfHAford rawa—1 T 11 H 9 Y J99I / AUSHaI
& fog /19 BT |

Senior Executive Olfficer,
Municipal Council Nahan,
District Sirmaur H.P.

BTIPBTNT ITfETBNT,
TR gRyg A8
e RRER 20 o |

Iy fHated ST fRamer uew

STATE ELECTION COMMISSION HIMACHAL PRADESH
e, RIer- 171002, Armsdale, Shimla-171002 Tel. 0177-2620152, 2620159, 2620154
Email: secysec-hp@nic.in

NOTIFICATION

Dated, 12th March, 2026

No. SEC-HP-F002(01)/2021-7001-43.—Whereas, Department of Urban Development,
Government of Himachal Pradesh has created/included areas in following Urban Local Bodies in
the State:—
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SI. No. | Name of the District Name of the ULB Remarks
1. Shimla M.C. Rohru Area included
N.P. Narkanda
2. Una M. Corp. Una Area included
3. Kangra N.P. Bir Newly created

And, whereas, Section 14 of the Himachal Pradesh Municipal Act, 1994 and Sections 4 & 5
of Municipal Corporation Act, 1994 provides that first election to a Municipality may be held
within a period of two years of its being notified as a Municipality;

Therefore, the State Election Commission in exercise of the powers vested in it under
Article 243ZA of the Constitution of India, Section 9 of the H.P. Municipal Corporation Act, 1994
and Section 281 of the Himachal Pradesh Municipal Act, 1994 read with Rule 9 of the H.P.
Municipal Corporation Election Rules, 2012 and H.P. Municipal Election Rules, 2015 hereby
issues the following program for delimitation of wards in respect of the above mentioned Urban
Local Bodies of the State:—

S1. No. Process Date

1. Publication of draft proposal for delimitation of | 12th March, 2026
wards.

2. Submission of objections or suggestions by the | By 19th March, 2026
residents of the Municipal area.

3. Disposal of objections or suggestions by the | By 23rd March, 2026
Deputy Commissioners.

4. Filing of appeals against the orders of the Deputy | Within 7 days from the passing
Commissioner before concerned Divisional | of the orders by the Deputy
Commissioners. Commissioner.

5. Disposal of appeal by the Divisional | Upto 01st April, 2026
Commissioner.

6. Issue of final delimitation orders by the Deputy | On or before 2nd April, 2026
Commissioner.

7. Reservation of seats shall be undertaken By 6th April, 2026

8. Submission of report of final reservation order | 6th April, 2026
by the Government to Commission.

If no objection is received or no appeal is filed within stipulated period, the concerned
Deputy Commissioner may issue final delimitation orders and start process for reservation of
wards. After finalization of delimitation and reservation of wards, order to this effect should
immediately be sent to the Government by the Deputy Commissioner concerned as required under
Sub-Rule 11 of the Rule 10 of ibid Rules, so that the Government may provide a copy of the final
reservation order to the Commission in accordance with Rule 11 of the Rules ibid.

By order.

Sd/-

(ANIL KUMAR KHACHI),
State Election Commissioner,
Himachal Pradesh.
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9 IIQTed SU—HTSd AR (\AFRS), $N =41 <41 < Rerg wWRETE,
aedla -1 <t S, forer faamagy (Rovo) |

%ﬁ?a?rﬁfgga%ﬁﬁww ﬁfﬁlﬂ:ﬁm?ﬂlﬁl SIHER HCeell, UM Targd Cledl,
Tedier o1 == <dl ofl, foren faemagR (fRovo)

1. 3 ST,
2. UEH, UM YR <Tell, dgdiet s =41 <dr Sfl, f57erm fIeamsigR |

fyg——ureft &1 98 7 99 fAf ™ d9rd el & O UoiiaRuT YfoRey H gol hNdiy o
N & T 9T 13(3) ST Ud Hog USHAHROT AT, 1969 & AT STH UoiIhRo]
B IV |

B WM T 3 AT ®I JoIRdT §3deR qrod fBar Srar & & ureff s a9 Rig A
JUBEIER & YRITAT H Yeb AMdeT—Ud URJd (a1 & b IA uar M 9 o fafy umH
UARId CTell & ST GolldRYl IORER § ol FTal dxardl 8| 31d urefl 3ry=r 1\ 9 o= fafdr um
UaTId <Tell & ST H GolldhRuT IREX H g9l HRAET a18dT §, Slife 59 YR H gi—

0 0 amH TR S dIRG

1. e i g3 Al Ml M 19—02—1971

3d: U UARIT Clell, dedid S A4 Qdl St @ ST B g9IRAT $¥deR gfud
Srar 2 fe afe &G afed & SWRied 99 USiaeNoT 9N dls Uil 8 df 98 daN
24—03—2026 PI AT THI Jd AW d TPl BIIOR IGTAAd ATHR AU ATRT T B
AT AMITA—UT WX STH USHHR & MY TR HRb Afed, UM GarId <ol Pl T

FHrafaa 7g Ao Ry S |
IS TRIG 23—02—2026 BT TR SR g HI8Y Afed IeTad I SN fhar 73T |

HIER | TEERT / —
SU—HISH JABDHRI (ARTRS),
$i A9 <Y S Rerd w@RETe,

e g (fRovo) |

9 3[Terd IU—HISe SUSIRIDR, Hax, foran faemragr (fRovo)

g gHeAr 5 A HAR gF oA W g 9@, ARl g, steER fiHen, aed
ez, forer faemagr (Rovo) |

q

S gdToT HART GAT 57 ’7ois uTe, Fardt g anfl, sreER 99, aedier we, e
faemagy (fRomo) - grefiTT |
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3 ST

v —yreAT—u= IR faarg UoiiRor HRa™ N |

A T 3MH ST |

qHEAT AT qldlﬁmﬁ%ﬁmﬁwwga%ﬁ@mﬁ@fﬁ,%mW,W
WWWWW a&ﬁﬂﬁﬁww@ﬁ%ﬁmw,ﬁaﬁw

9

arfl, SIepER fodler, dedia wex, Rfar [AaagR (Bovwo) 7 59 Jf@ed H Wgad dR W
TR U fRA1 € e R SRie @ad fBa1 € fb =i fdid 22—10—2025 &I
FaRerd faare fewg Af—Rarell & AR a1 8 9 gqa! ufdfte gg |fed, I vard <,
faara woe |er, 5alr f[demayR (fRovo) &1 e & S |

A M THAT BT 39 A & ArFH A Grad fhar sirar 2 & afe fedt afeq o
SR YrfRror & faare @1 yfdfie fasid 22—10—2025 &I Tol B R Plg YaRlol &l dl 98
fai® 30—03—2026 ¥ gd bl Wl SR A9 W I T IDhlelad §9 B H IuRerd
BT 3r=ger ureil & A1fer FAR gF 1 AW g5 AN, FaR 9 SdER QA Jed 9,
%Wﬁamg'\f (fBovo) @ #iwell wdivr HART g ot R ure, frardl g anfl, SrpeR fasre,
dedid AR, ot [AarIgR (fRodo) & faare @l ufdfte &=+ gq |fed, IM vardd Gsel, [aam
@us ¥ex, fo7er fIeragR ([Bovo) 1 e SNl &x Qi |

31TST &I 28—02—2026 DI WX BXIER g HIBR IaTeld A ST §aTT |

AR | FATEIRT / —
SU—HUSA GUSIEIBNI,
AR, e fSemagR (Bovo) |

g 3faTeId IU—HUSe SUSIRIDRI, ¥ay, fren faamragr (fRovo)

g GHeAT 3 AT HAR YA &0 IO T, Al |18 giew, S0 9y W, Jedid 9y,
Rrerr faamagR (fBovo) |

G
S Brered <dl gAT o gell v, Farl e g9, S0 werE, e @ve g,
aedrer @ Rt Rrrer (RRowo) - ygrffRroT |

ERIE

SATH ST dAT

Ay —ureT—u= SR faarg UoiRor HRaM N |

AfeA g9 *MH ST |

HHEAT I arelr § Uil o 9 |AR YF S0 Ao A, Fardl |91 geem, s 9Ts
e, dedia |er, forem [amgR (Rodo) @ sl dlerear <dl gt & el M, fFardt g

(N

qATA, S0 BRTE, f[AHN Wvs ¢, agdra 9 forar Rmver (fRovo) 7 39 & # |gad dR W
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RT3 URd BT B, e gaR S=iF a A € 6 S fadie 17—06—2025 @I
ZraRerd faare fewg Af—Rareil & orgaR &A1 & don s« ufafte 2g Afva, IM vard <ae),
oM @os |er, [7ell [SemayR (fRovo) &1 fFger fad <rd |

A M THAT BT 3H A & ArIH A qrad fhar oirar 2 6 afe foeht afaq o
SWRIGd Yo & fdarg & ufafte f3Aid 17—06—2025 &I TS &1 R H ®I3 Yaxrol & df 98
faHl® 30—03—2026 ¥ Ud fHdl ¥ BRI fGa9 W ATAdT AT IHIAd 30 HrAerd H IuReTT
BId 3ol urefl &7 H9 HAR YF &0 TS s, ARl |18 918w, S0 |y @RAl, JEdd 98,
forerr faarrgR (fRodo) @ siewcll dlvrean <dl AT i gl M, fardl Tia q9rd, S0 ¥TahvTE,
faera wvs Tg, asdia g frem Rrven (Bovwo) @ faars @1 ufdfte o=+ =g Afyd, M v=mdd
Ay R, e Wvs e, RTar [TemagR (fRodo) &1 el SR &R e SR |

3ITST &I 28—02—2026 BT HY BHIER T HIEY 3fQTAd | ST B3l o |

ATER | FAEIRT / —
SU—HUSH GUSIEIBNI,
AR, e fSemagR (Bovo) |

9 3[TeId IU—HSe SUSIRIBGRY, Hax, fore faemragR (fRovo)

g YheAr A Gevul IE A 30 oY FAR, Faril do= T gemn, S0 areyr, dekd
ez, forer faamagR (Rovo) |

q

ST oifdrar AR g1 o IRA RiE, Fardl g A1, S0 a)el, dedia svgdl, [T
fademagR (fBovo) - grefiToT |

ERIEI

JATH ST-d

Oy —yrelT—u= SRR faarg UoiiRor HRa™ N |

e 9919 *MH ST |

HHEAT Ia arell | Urefl 87 erquor el gF o1 o7 HAR, Fari @1 Serom, S0
YR, dedilel ey, foTell faeagr (fRovo) @ M4l sifbar HarT g1 20 ¥rd R, fHari g
AIEl, S0 RSI, Tedrd sogar, e IR (fRodo) = 9 1aTeld # Wgad dR U UrRis—ud
TR fhar 2, s agaR S=iH @ad fhar & fb Swiv faid 01—10—2025 &1 gaRerd faare
femg AMa—Rarsll & R fhar & qa1 s9! Ufdfte g |f¥d, I™ 9argd e STsrom, foref
faamagR (fRovo) &1 e fa oI |

3T 3MH ST Pl 39 AllcH & ARIA ¥ Jrad fear omar & & afe fedt st o
SWIFd UfRTor & fqare &1 gfdfte famid 01—10—2025 B TS B IR ¥ Hlg oRISl 8l dl 98
faTi® 03—04—2026 ¥ Y& el W1 SR f&ad TR AT AT TP 39 AT H YR
BId AT SN HFAEUT T GF ST IO FAR, Fardl 91, S0 AR, dedd 9ey, ot
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famagR (fRodo) @ il sifdar AT g2 50 JRa Ris, Mol e @181, S0 a-dl, aedd
stugd, 7l f[damagR (fRodo) & faare @1 ufafte &=+ &g W@, I 9ardd Joi=1 Jremn,  [yelm
faamagR (fBovo) BT 3Tasr SR AR & SIRIAT |

3TTST f&=Tid 03—03—2026 BT AY TR T AIER AT 9 SIRI T3l 2 |

AR | FEIRT / —
IT—HUSS GUSIIBNRY,

ax, foretr f[demayR (f2ovo) |

In the Court of Tehsildar-cum-Executive Magistrate, Bharmour, District Chamba (H.P.)

Smt. Lajya Devi s/o w/o d/o Sh. Bhagat Ram, r/o Village Guwad, P.O. Tunda, Tehsil &
District Chamba (H.P.) . .Applicant.

Versus
General Public

Proclamation under order 5, Rule 20 C.P.C. under Section 13(3) of the H.P. Registration of
Birth and Death Act, 1969.

Whereas, Smt. Lajya Devi s/o w/o d/o Sh. Bhagat Ram, r/o Village Guwad, P.O. Tunda,
Tehsil & District Chamba (H.P.) has filed affidavit for registration of delayed Birth/Death i.e.
12-08-1988 for further entry in the records of Gram Panchayat Tunda, Development Block
Bharmour. It has been stated in the application that due to some unavoidable circumstances
Birth/Death could not be registered well in time.

S1. No. Name Date of Birth/Death
1. Smt. Lajya Devi d/o Sh. Bhagat Ram 12-08-1988

Hence, this proclamation is issued to the General Public, that if they have any objection/
claim regarding the registration of Birth/Death of above named in records of concerned Gram
Panchayat Tunda, may file their claim/objection on or before one month of publication of this
notice in Govt. Gazette in this court, failing which necessary orders will be passed.

Issued under my hand & seal today on this 5th day of March, 2026.

Seal. Sd/-
Tehsildar-cam-Executive Magistrate,
Bharmour, Distt. Chamba (H.P.).

9 3ISToId HEd FHEdl YoH Joff Ud BRIGN SUSIaN, dedie SHII,
e st (fRowo)

FheAT 0

Sh./Smt. Tenzin Pema s/o Lobsang, r/o 1210, Bhagsunath Road, Ward No.-03, Post Office
Mcleodganj, Tehsil Dharamshala, District Kangra (H.P.).
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SATH ST1dT

T — o T—u3 SR GRT 13(3) fRATEe ucer usiiaxor rferfras, 1969.

Sh./Smt. Tenzin Pema s/o Lobsang, r/o 1210, Bhagsunath Road, Ward No.-03, Post Office
Mcleodganj, Tehsil Dharamshala, District Kangra (H.P.) ¥ $9 3faTeld # gref=r—u=z dfed HbeHAT
SRR fhar § f& W@l /SHd daughter Lhakpa Choezom d/o Tenzin Pema & Smt. Dawa
Choezom &1 T /¥ fa7ids 06—05—2015 ®I AT & UR=g THOHIO LM/ U™ UarRId H
ST/ F] Uolidhd 1 2| o1 39 Uoligd fhd o & ofew fed 9| 39 Aifed & gw1/qe
A & gRT G SIIdT DI oI ArId Tl & gfad fear omar © & afs fe=f o @
JWRIE Lhakpa Choezom & Hg /ST Usiidd b S 9R Py IOk /ToRIST &1 Al 98 §AN
3TeTed ¥ faTids 23—03—2026 T ATATH AT THIATT BIOIR BIHY UAT YaRTol U B AHAT 3
3T HAIA® TUT—ux o /9g fafd dofied B S IR ameer aiRa & e SR |

ST fRAId 22—02—2026 BT AR &R T HIER 3TETerd gIRT SIRI fdoam ar |

AR | FXRIRT / —
PRIBN] TUSTIEHT,

gHeITe, Tl st (fRovo) |

9 3ICTad 9EId FATEdl fgd 2of), e dedieicR €™igeTT,

St @wirsT (fRovo)
e gopeHT : T ol AR U : 17—03—2026.
£ PV HAR YA AR M, Fardl Tig 3pell g8iel, STheR aTS, el gHeen, e
CARSRE e |
T
SNSRI - gferare |

urefl s Puor HAR g AR M, Faril T9 (rdell gSid, SHER QTSl, TEdlel EHTITe,
fSrer @i, feodo = U= AW B oG RbIS # goved BR IR GrfA—ux ToiRT g | ureft &
qdTld IABI A HYOT HAR A AR M © IR IO Rbis H HYT g1 Y3 AN ¥ &l &

S TAd 81 39 /MR &1 g & fog uneff 3wt el 9 o gwdrast el fay 7 |

31 1 STAER & HRIH A FAARIRY SHdT 9 R RauRe o giad fear siar @
f6 afe fodl @1 wreil &1 99 ¥/ A IR UARISl & Al 98 STl a1 geblerad i
27—03—2026 HI U 11.00 o JMENEIEN] Bl AETaAd § BIROR B4 | BRR 7 39 @& JWa H
UHaRBT HRIATE] 3 H @5 SIQIl | SHd IURT By AT oIS F GAT SR |

31TST &I 24—02—2026 DI WX BLWIER g HIBR IaTeld A ST §aTT |

AER | FXATEIRT / —
JEgd JaTEd fgag 2o Ud 99 dedidar,

gHeTTeT, R BTt (fRowo) |
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9 I[eTd AEd FHEdr fgarg 2ofl, 99 agdieeR g,
fStem wirsT (fRovo)

(et aedT © ST g% aRrg el : 27—03—2026

3N fheM g 93 @Ol XM Y3 SEIE’ Y3 AeeR, T e, SheR TRl dedid

gaeTett, fSTerm TSt fRodo Tt |

M ST - gferardy |

5N e I Y QolMT I YF qEER I A9k, 4 2], SheR WiFIRI, dedld
TR, fSTenm dier, fRo¥o o U ST BT GO PR IR URMA-UA ORI 2| well &
qATdd IHDI ST T AR & W] Mod Rebfe ATl WIRT, T8l gHIell H 8ol &9l o

e Terd B 1 39 /M @ gfie & fog wreff 1 get S 9 o gt et g |

31 9 STAER & WRIH W FAARIRY SHdT 9 R Raure o gfad fear siar @
5 afe foelt @1 ureff @ ST &1 So%d B IR YaRT B 1 98 IATeIdd I adblerdd fafd
27—03—2026 HI U 11.00 o JMENEAEN] Bl A&TaAd § BIROR B | BRR 7 39 & JWa H
UHRWBT BIRIATE] 3 H dTs SIQIl | SHd IUR BIg AT YaRTST 9 GAT SR |

31TST &I 24—02—2026 DI WX BLIER g HIBR IaTeld A ST §aTT |

AIER | TERIEANT / —
JEId JaTEd fgaig 2ol Ud 99 dediear,

e, R diTsT (fRowo) |

9 IIETaId 98P gATsdl fga 2ol FIR-Ie d8dieieR €™geT,

St @wirsT (fRovo)
P e : T GOKI! A el : 27-03—2026
s e[ Rig 43 W@o IR R, Maril werd 931 99, dg9ia geeral, RTel diTsT,
f2omo e |
EEIT]
SICESER| - gfareT |

£ e e g3 w@o oxR g, Fearl 98 97 @™, dJedia g, T Hivs,
fRowo 71 e o Rafe # U 841 & AW o B IR URiH-uF T © | ureft &
HTlds IDH! T8 b AW Fagl FAN g WIS AR IR IR g & g IoRd R |
HA HARY AR FUAT <41 g1 TR [T &6 & Silifd Tod 2| 59 AR &) gfe & forg reff
9 Tl S 9 R SRS Her by © |

3T 39 FIATR @ WM ¥ WAARIRYT SiFdl 9 FHfd fRaure! & gfad fear Smar @
f6 afs fedl @1 wrell &1 9 o/ A IR UARIS 8 A 98 SRTeIad A1 gl iy
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27—03—2026 HI U 11.00 o JMENEAEN] Bl ASTAd H BIOR B4 | BOR 7 37 & JRa H
THTRET HRIATE] A H Als SIIQT | IHD SURTT Dls I GaRTST 1 GAT SIRAT |

31TST &I 24—02—2026 DT WX FRIER g HIBR JQTeAd A ST §aTT |

e | FXATEIRT / —
e Ayredt fgdg 2oft v Ad dediceR,
geTTer, Rrer sireT (fRovo) |

§ IETAd I8P GHEdl fgad Aol A9 deNIeaR S,

St @wirsT (fRovo)
P HepeaT : 1 GOl A el : 27—03—2026
3 9 F=s YF §Al g, Fardl fomon ge, SideR f3rid, dgdid geee, [Tl diTsT,
f2owo Tt |
EEIL]
CIEACERI - gferare |

fRow0 7 U+ IoRa RafE # U AW BT GO d¥ IR U9 [WIRT § | o & qarfaw
IART M 96 T% & U= AoRd Rabfe # 76 M GF Gl a5 ol © Sllfh Tod 8 | 39 MM
3! gic & forg urefl 9 =t S 9 o= SRS el vy © |

3T 39 3IATR & AEH Y WIGRIRY] SFcl 9 FHREd fRaeRe! & qied fbar Sar @
& afs f&l @1 ureft &1 9M o R IR TR B O 98 SIedd I1 ddlaad fafr
27—03—2026 I UId: 11.00 dol JETEIER] DI 3f&Teld H BIOR 8Id | BIOR 9 A &I R 4
USRI BIIATE] el | alg SIgdl | IHDb IURT Dblg |l YaRTST 1 GAT SIRIAT |

3ITST f&=d 24—02—2026 BT A BTEAER g AR QT H STRI BT |

AER | FEIRT / —
eI FHEdl fgarg Sl ug 99 dediiaeR,
e, RTer BTt (fRowo) |

§ IETAd I8P GHEdl fgad Aol A9 deNIeaR S,
fStem wirsT (fRovo)

fed geopedr : AT goRll ARG U : 28—03—2026

. . o [ (aN -
o 1Y T g dilg YA HITL Ty Udesg, HIVIT UIRR], dexdilel HHRICA, Tulcll IS,

fomo - reft |
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Saitti s/o Sh. Kirpu Ram, r/o Village & P.O. Sarpara, Tehsil Rampur, District Shimla,
Himachal Pradesh. .. Applicant.

Versus
General Public .. Respondent.
PUBLIC NOTICE/PROCLAMATION (REGARDING CORRECTION OF NAME)

Whereas, the above named applicant has submitted an application for the correction of his
name from Satti Ram to Saitti in the records of Adhar Card and all other relevant documents
associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change of applicant name as Saitti s/o Sh. Kirpu Ram in place of Satti Ram
s/o Sh. Kirpu, they should appear before the undersigned on or before 05-04-2026 either personally
or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 06th day of March, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

CHANGE OF NAME

I, Khem Raj s/o Gauri Dutt, r/o Village Seola (936), P.O. Nayagram, Tehsil Kasauli, Distt.
Solan (H.P.)-173 220 declare that I have changed my minor son's name from Baby two of Varsha
Devi to Kartik. Please note all concerned for further.

KHEM RAJ

s/o Gauri Dutt,

r/o Village Seola (936), P.O. Nayagram,
Tehsil Kasauli, Distt. Solan (H.P.)-173 220.
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CHANGE OF NAME

I, Sita Devi w/o Sh. Gopal Chand, r/o Village Kolthi Chamaran, P.O. Haripur, Tehsil &
Distt. Solan (H.P.) declare that I have changed my name from Sita Devi to Sunita Devi. Please note
all concerned for further.

SITA DEVI

w/o Sh. Gopal Chand,

r/o Village Kolthi Chamaran, P.O. Haripur,
Tehsil & Distt. Solan (H.P.).

CHANGE OF NAME

I, Chimman s/o Sh. Kallu, aged about 42 years, r/o Idgah Colony, Lakkar Bazar, Shimla
(H.P.)-171 001 declare that I have changed my minor daughter's name from Sifa (Old Name) to
Shifa (New Name). All concerned may please note.

CHIMMAN

s/0 Sh. Kallu,

r/o Idgah Colony, Lakkar Bazar,
Shimla (H.P.)-171 001.

CHANGE OF NAME

I, Nipalo Devi aged 51 years w/o Sh. Prem Chand, r/o Village Thala, P.O. Kandi, Tehsil
Palampur, Distt. Kangra (H.P.) declare that I have changed my name from Napola Devi to Nipalo
Devi. All concerned note please.

NIPALO DEVI

w/o Sh. Prem Chand,

r/o Village Thala, P.O. Kandli,

Tehsil Palampur, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Pradeep s/o Sh. Basti Ram, r/o Village Pab, P.O. Jarwa Juneli, Tehsil Shillai, Distt.
Sirmaur (H.P.) declare that the correct and actual name of my son is Riyan as per his birth
certificate. However the name of my son is incorrectly shown as Riyaj in his Aadhar Card No. 2871
3956 4715, this is wrong and should be corrected as Riyan in his Aadhar Card. All concerned

please may note.

PRADEEP

s/o Sh. Basti Ram,

r/o0 Village Pab, P.O. Jarwa Juneli,
Tehsil Shillai, Distt. Sirmaur (H.P.).
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CORRECTION OF NAME

I, Dharam Dev s/o Mast Ram, Village Ghler Kalhani (542), P.O. Kalhani, Distt. Mandi
(H.P.) declare that in my minor daughter's Aadhar No. 7545 6232 1041 her name as Asha is
wrongly entered. Whereas her correct name is Desha.

DHARAM DEV

s/o Mast Ram,

Village Ghler Kalhani (542),

P.O. Kalhani, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Yogesh Kumar s/o Late Sh. Kalyan Singh, r/o Village Kashah, P.O. Bamta, Tehsil
Chopal, Distt. Shimla (H.P.) declare that the name of my daughter has been differently entered in
her Aadhar Card as Ridham but correct name of my daughter is Rhythm Chauhan. All concerned
may note please.

YOGESH KUMAR

s/o Late Sh. Kalyan Singh,

r/o Village Kashah, P.O. Bamta,
Tehsil Chopal, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Gopal Singh s/o Sh. Chande Ram, Village Jadoli, P.O. Jadoli, Tehsil Nirmand, Distt.
Kullu (H.P.) declare that my name is incorrectly listed as Deva Ram on my Aadhar Card. However,
my name is listed as Gopal Singh in all official and educational records. The name Gopal Singh
should be corrected.

GOPAL SINGH

s/0 Sh. Chande Ram,

Village Jadoli, P.O. Jadoli,

Tehsil Nirmand, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Hima Thakur w/o Sh. Som Dutt, r/o Pungh, P.O. Sundernagar-1, Tehsil Sundernagar,
Distt. Mandi (H.P.)-174 401 declare that I have changed my name from Hima Thakur to Hima Vati.

HIMA THAKUR

w/o Sh. Som Dutt,

r/o Pungh, P.O. Sundernagar-1,

Tehsil Sundernagar, Distt. Mandi (H.P.)-174 401.
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CORRECTION OF NAME

I, Panma Dolma d/o Tanzin Dorje, r/o Village Kee, P.O. Kee Gompa, Tehsil Spiti, Distt.
Lahoul-Spiti (H.P.) declare that in my Aadhar Card, my name is entered as Padma Dolma which is
incorrect. My correct name is Panma Dolma as per my Matriculation Certificate, Bonafide
Himachali and Gram Panchayat Dhar. Please correct my name as Panma Dolma in my Aadhar
Card. Please note.

PANMA DOLMA

d/o Tanzin Dorje,

r/o Village Kee, P.O. Kee Gompa,
Tehsil Spiti, Distt. Lahoul-Spiti (H.P.).

CORRECTION OF NAME

I, Mahiru w/o Mam Husain, r/o Village Kalehali, P.O. Bajaura, Tehsil Bhunter, Distt. Kullu
(H.P.) declare that my name is wrongly entered as Meeru in my Aadhar Card. Now, I intend to
correct my name as Mahiru in Aadhar Card. Concerned note it.

MAHIRU

w/o Mam Husain,

r/o Village Kalehali, P.O. Bajaura,
Tehsil Bhunter, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Leelan Devi w/o Sh. Purushotam Dass, r/o Village & P.O. Ree, Tehsil Sujanpur, Distt.
Hamirpur (H.P.) declare that I have changed my name from Leela Devi to Leelan Devi for all
purposes in future. All concerned please note.

LEELAN DEVI

w/o Sh. Purushotam Dass,

r/o Village & P.O. Ree,

Tehsil Sujanpur, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Mohan Singh s/o Sh. Kesaru, r/o Village & P.O. Mandhol, Tehsil Jubbal, Distt. Shimla
(H.P.) do hereby solemnly affirm and declare that as per the Birth Certificate, my daughter's name
is recorded as Divija, which is correct. However, in her Aadhar card her name is recoded as Baby
of Kalpana, which is inccorect. Therefore, in place of Baby of Kalpna my daughter's name should
be recorded as Divija in her Aadhar Card, which is correct.

MOHAN SINGH

s/o0 Sh. Kesaru,

r/o Village & P.O. Mandhol,
Tehsil Jubbal, Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Choudhary Shikha Vinod Kumar d/o Sh. Vinod Kumar, r/o Village Saroot, P.O. Saroot,
Tehsil Baroh, Distt. Kangra (H.P.) declare that in my Aadhar card my name is entered as Shikha
Choudhary, which is incorrect. My correct name is Choudhary Shikha Vinod Kumar. Concerned

note.
CHOUDHARY SHIKHA VINOD KUMAR

d/o Sh. Vinod Kumar,
r/o Village Saroot, P.O. Saroot,
Tehsil Baroh, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Kamla Devi w/o Sh. Anant Ram, r/o Village Harthu, P.O. Shehrol, Tehsil Arki, Distt.
Solan (H.P.) declare that I have changed my name from Narabada (Previous Name) to Kamla Devi
(New Name). All concerned please may note.

KAMLA DEVI

w/o Sh. Anant Ram,

r/o Village Harthu, P.O. Shehrol,
Tehsil Arki, Distt. Solan (H.P.).

CORRECTION OF NAME

I, Kushalya Devi d/o Late Sh. Nand Lal s/o Sh. Sudama, r/o Village Kaloha Nichla, P.O.
Kaloha, Tehsil Rakkar, Distt. Kangra (H.P.) & presently w/o Late Sh. Jagdish Lal, r/o Village Bula
Aloh, P.O. Garli, Tehsil Pragpur, Distt. Kangra (H.P.) declare that my correct and actual name is
Kushalya Devi but entered as Kaushalya Devi in my parental house, correct my name from
Kaushalya Devi to Kushalya Devi in Parivar Nakal.

KUSHALYA DEVI

d/o Late Sh. Nand Lal s/o Sh. Sudama,
r/o Village Kaloha Nichla, P.O. Kaloha,
Tehsil Rakkar, Distt. Kangra (H.P.).
presently w/o Late Sh. Jagdish Lal,

r/o Village Bula Aloh, P.O. Garli,
Tehsil Pragpur, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Surender Kumar s/o Sh. Khajaan Singh, r/o Village Bhellu, P.O. Salooni, Tehsil Salooni,
District Chamba (H.P.) declare that in my Aadhar Card bearning No. 2592 8705 4938 my name is
wrongly entered as Surinder Kumar. Whereas my correct name is Surender Kumar. I shall be
known as Surender Kumar for all purposes in future. All concerned please note.

SURENDER KUMAR

s/o Sh. Khajaan Singh,

r/o Village Bhellu, P.O. Salooni,

Tehsil Salooni, District Chamba (H.P.).
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CHANGE OF NAME

I, Vijay Kapoor s/o Madan Lal, r/o Upper Dari, P.O. Dari, Teh. Dharamshala, Distt. Kangra

(H.P.) declare that I have changed my name from Vijay to Vijay Kapoor. Vijay & Vijay Kapoor is
one & same person.

VIJAY KAPOOR

s/o Madan Lal,

r/o Upper Dari, P.O. Dari,

Teh. Dharamshala, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Rekha Devi w/o Sunil Kumar, r/o Village Dedhal, P.O. Sidhpur, Tehsil Dharampur, Distt.

Mandi (H.P.)-175 040 declare that I have changed my minor daughter's name from Ansvi Jaswal to
Hiteshwari Jaswal. Concerned note.

REKHA DEVI

w/o Sunil Kumar,

r/0 Village Dedhal, P.O. Sidhpur,

Tehsil Dharampur, Distt. Mandi (H.P.)-175 040.

CHANGE OF NAME

I, Uma Devi w/o Sh. Jai Ram Mukhyan aged about 68 years, r/o Tehsil Kumarsain, Jarol
(46/1), Shimla (H.P.)-172 031 declare that I have changed my name from Uma Devi (Old Name) to
Uma Mukhyan (New Name). All concerned please note.

UMA DEVI

w/o Sh. Jai Ram Mukhyan,

r/o Tehsil Kumarsain, Jarol (46/1),
Shimla (H.P.)-172 031.

CHANGE OF NAME

I, Vipin Kumar Kashyap s/o Sh. Nikka Ram Kashyap aged about 49 years, r/o Shiv Kutir,
Near Manohar Shop, Middle Cemetery Sanjauli, Shimla (H.P.)-171 006 declare that I have changed

my minor son's name from Bishant (Old Name) to Vishant Kashyap (New Name). All concerned
please may notice.

VIPIN KUMAR KASHYAP

s/o Sh. Nikka Ram Kashyap,

r/o Shiv Kutir,

Near Manohar Shop, Middle Cemetery Sanjauli,
Shimla (H.P.)-171 006.
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CORRECTION OF NAME

I, Laloo Ram s/o Late Dharam Dass, Vill. Maswahan, P.O. Urla, Tehsil Padhar, District
Mandi (H.P.) declare that my name is wrongly recorded as Heera Lal in my Aadhar Card No.
5841 4915 8083, my correct name is Laloo Ram.

LALOO RAM

s/0 Late Dharam Dass,

Vill. Maswahan, P.O. Urla,

Tehsil Padhar, District Mandi (H.P.).

CHANGE OF NAME

I, Bhishma Devi w/o Late Sh. Kamal Prakash Sharma, r/o Near Rang Mahal, Mohalla
Drobhi, Chamba Town, Tehsil & Distt. Chamba (H.P.) declare that I have changed my name from
Bhishma Sharma to Bhishma Devi. I shall be known as Bhishma Devi for all purposes in future.
All concerned please note.

BHISHMA DEVI

w/o Late Sh. Kamal Prakash Sharma,
r/o Near Rang Mahal,

Mohalla Drobhi, Chamba Town,
Tehsil & Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Deeksha d/o Shri Dhani Singh, r/o Village Surla Janot, P.O. Janot, Tehsil Pachhad, Distt.
Sirmaur (H.P.) declare that actual spelling of my name is Deeksha, duly recorded in my educational
record etc., but inadvertently in my Aadhar Card bearing No. 8554 0246 5963 there is shown as
Diksha, please be corrected as Deeksha.

DEEKSHA

d/o Shri Dhani Singh,

r/o Village Surla Janot, P.O. Janot,
Tehsil Pachhad, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Yog Raj s/o Sh. Ram Krishan, r/o Village Paidhar, P.O. Sainj Bagra, Tehsil Karsog, Distt.
Mandi (H.P.) declare that my son's name in his Aadhar Card have been wrongly entered as mch s/o
Yog Raj whereas his correct name is Mohit s/o Yog Raj. Concerned note.

YOG RAJ

s/o Sh. Ram Krishan,

r/o Village Paidhar, P.O. Sainj Bagra,
Tehsil Karsog, Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Bilam Singh s/o Sh. Badri Ram, r/o Vill. Bonch (178), P.O. Kotibunch, Tehsil Shillai,
District Sirmaur (H.P.) declare that my son's name is correctly recorded as Somay Singta in all his
other documents. However, in his Aadhar Card No. 7202 3927 9624 his name has been incorrectly
recorded as Somya Singta, which is rerquired to be corrected in his Aadhar Card. All concerned
please may note.

BILAM SINGH

s/o0 Sh. Badri Ram,

r/o Vill. Bonch (178), P.O. Kotibunch,
Tehsil Shillai, District Sirmaur (H.P.).

CHANGE OF NAME

I, Mamta w/o Sh. Gyan Singh, 1/0 Village Gehnog, P.O. Bhujjal, Tehsil Bhujal (12), District
Sirmaur (H.P.)-171 226 declare that I have changed my minor daughter's name from Anjal. to
Angel please note all concerned for future.

MAMTA

w/o Sh. Gyan Singh,

r/o Village Gehnog, P.O. Bhujjal,

Tehsil Bhujal (12), District Sirmaur (H.P.)-171 226.

CHANGE OF NAME

I, Ashok Kumar s/o Late Sh. Chain Ram, r/o Village Diudi, P.O. Pekha, Tehsil Chirgaon,
District Shimla (H.P.) declare that I have changed my son's name from Kaka to Sujal. All
concerned please may note.

ASHOK KUMAR

s/o Late Sh. Chain Ram,

r/o0 Village Diudi, P.O. Pekha,

Tehsil Chirgaon, District Shimla (H.P.).

CHANGE OF NAME

I, Priyanshu (New Name) aged about 21 years s/o Sh. Rakesh Kumar, r/o Village Tipra
(347), P.O. Maloothi, District Shimla (H.P.)-171 012 declare that I have changed my name from
Pritansshu (Old Name) to Priyanshu (New Name). All concerned please may note.

PRIYANSHU

s/o Sh. Rakesh Kumar,

r/o Village Tipra (347), P.O. Maloothi,
District Shimla (H.P.)-171 012.
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CHANGE OF NAME

I, Shekher s/o Sh. Sunder Singh, r/o Village Pindru, Haban Marhechi (73), Tehsil Rajgarh,
District Sirmaur (H.P.) declare that I have changed my name from Shekher to Chander Shekhar. All
concerned please note for future.

SHEKHER

s/o0 Sh. Sunder Singh,

r/o Village Pindru, Haban Marhechi (73),
Tehsil Rajgarh, District Sirmaur (H.P.).

CHANGE OF NAME

I, Neem Raj s/o Tul Bahadur, r/o Guma (8), Shimla, Himachal Pradesh-171 202 do hereby
solemnly affirm and declare as under that [ am the father and legal guardian of my minor daughter.
That my minor daughter was previously known by the name Awanshika (Old Name). That I have
changed my minor daughter's name from Awanshika (Old Name) to Awanshika Dangi (New
Name). That henceforth, my minor daughter shall be known, addressed and called by the name
Awanshika Dangi (New Name) for all intents and purposes.

NEEM RAJ
s/o Tul Bahadur,
r/o Guma (8), Shimla, (H.P.)-171 202.

CORRECTION OF NAME

I, Jai Ram s/o Sh. Pira Ram, r/o Kalera (566), Post Office Padhwan, District Mandi (H.P.)
declare that in my minor daughter Aadhar No. 7789 0374 3925 as Sonika Thakur is wrongly
entered. Correct name is Sonia Thakur.

JAIRAM

s/o Sh. Pira Ram,

r/o Kalera (566), Post Office Padhwan,
District Mandi (H.P.).

CHANGE OF NAME

I, Rajkumari d/o Sh. Kewal Ram, r/o Ward No. 2, P.O. Jadoli Kundakod, Tehsil Nirmand,
District Kullu (H.P.) declare that I have changed my name from Rajkumari (Previous Name) to
Rose Kashyap (New Name). All concerned please note.

RAJKUMARI

d/o Sh. Kewal Ram,

r/o Ward No. 2, P.O. Jadoli Kundakod,
Tehsil Nirmand, District Kullu (H.P.).
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CORRECTION OF NAME

I, Kumari Sunita w/o Sh. Rajeev Kumar, r/o V.P.O. Chandrot, Tehsil Baroh, District
Kangra (H.P.) declare to correct my name from Sunita Kumari to Kumari Sunita. All concerned
please note.

KUMARI SUNITA

w/o Sh. Rajeev Kumar,

r/o V.P.O. Chandrot, Tehsil Baroh,
District Kangra (H.P.).

CHANGE OF NAME

I, Sulekha w/o Sh. Naveen Kumar, r/o H. No. 199, Ward No. 11, Shiva Vihar (616), P.O.
Shamti, District Solan (H.P.) declare that I have changed my minor son's name from Rudhar Rana
to Rudra Rana. All concerned please note for future.

SULEKHA

w/o Sh. Naveen Kumar,

r/o H. No. 199, Ward No. 11, Shiva Vihar (616),
P.O. Shamti, District Solan (H.P.).

CHANGE OF NAME

I, Anita w/o Sh. Jai Prakash, r/o Village Khairi Ghaggar (22/255), P.O. Haripur, Teh &

District Solan (H.P.) declare that I have changed my name from Anita to Neeta Devi. All concerned
please note for future.

ANITA

w/o Sh. Jai Prakash,

r/o Village Khairi Ghaggar (22/255),

P.O. Haripur, Teh & District Solan (H.P.).
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Gargdt It faHmT
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Jad gal am w89 U Iu-UE (8-%) wUYE
ol Wge  saRIMUd oo Smn  Srim—

IR I8 & SRafTanulug du siegel soug fht oot
fore femme Uem vaardh @ (FratEq) Wit fam, 2025 @
UEY 90 UYE SN fbT SEmemn FaEE 9dte gd
TEAR & HASE dF Rf&d 08!, de0 TIUE Bl
qJOY@E sHoT@mnSradaEa | et off ot oo fow
IRfed Fel  fooun SwyD dyn IT0SHRRM AED SmWD

W U8 R % e ufdey 39 fufq o way 78t ey weinan
UG & SFRTEM Ie—rmosiafag qynfadl o s fadt
ot am forg iR smReor womfa=rd gof =81 81 ummeT 1

3Tl gR7—
IhIa (IR W) |
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[Authoritative English text of this Department Notification No. PCH-HA(1)18/2008-III dated as
required under clause(3) of article 348 of the Constitution of India].

PANCHAYATI RAJ DEPARTMENT
NOTIFICATION
Shimla-09, the 13th March, 2026

No. PCH-HA (1)18/2008-111-12110-12303.—In exercise of the powers conferred by
Sections 183 and 186 of the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of 1994), the
Governor, Himachal Pradesh, proposes to make the following rules, further to amend the Himachal
Pradesh Panchayati Raj (Election) Rules, 1994 notified vide this Department notification No. PCH-
HA (3) 6/94, dated 7th February, 1995 and published in the Rajpatra, Himachal Pradesh (Extra-
ordinary) on 8th February, 1995 and the same are hereby published in the Rajptra (e-Gazette)
Himachal Pradesh, for the information of the general public as required under sub-section (3) of
Section 186 of the above Act;

If any interested person, likely to be affected by these draft rules has any
objection(s)/suggestion(s) with regard to the proposed rules, he/she may send the written
objection(s) or suggestion(s) to the Director, Panchayati Raj, Himachal Pradesh, SDA Complex,
Kasumpti, Shimla-171 009, within a period of five days from the date of publication of the draft
rules in the Rajpatra, (e-Gazette) Himachal Pradesh;

The objection(s) or suggestion(s), if any, received within the period stipulated above shall
be taken into consideration by the State Government before finalizing these draft rules, namely:—

DRAFT RULES

1. Short title and | (1) These rules may be called the Himachal Pradesh Panchayati
commencement: | Raj (Election) Amendment Rules, 2026.

(2) These rules shall come into force from the date of their
publication in Rajpatra (e-Gazette), Himachal Pradesh.

2. Amendment of In rule 28 of H.P. Panchayati Raj (Election) Rules, 1994
rule 28. (hereinafter referred to as the ‘said rules’) after sub-rule (8-A), the
following proviso shall be inserted, namely:—

“Provided that where seat of Member of Panchayat has been
reserved for any category for two consecutive terms immediately
preceding the elections to be held after the commencement of the
Himachal Pradesh Panchayati Raj (Election) Amendment Rules,
2025, such seat shall not be reserved for any category in the
immediately succeeding election and shall be treated as
unreserved:

Provided further that this restriction shall not apply where non
reservation of such office would result in non-fulfillment of the
prescribed percentage of reservation of any category under the
Act and Rules”.
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3. Amendment of
rule 87:

In rule 87 of the ‘said rules’ after sub-rule (8-A), the following
proviso shall be inserted, namely:—

“Provided that where office of Pradhan of Gram Panchayat has
been reserved for any category for two consecutive terms
immediately preceding the elections to be held after the
commencement of the Himachal Pradesh Panchayati Raj
(Election) Amendment Rules, 2025, such office shall not be
reserved for any category in the immediately succeeding election
and shall be treated as unreserved;

Provided further that this restriction shall not apply where non
reservation of such office would result in non-fulfillment of the
prescribed percentage of reservation of any category under the
Act and Rules”.

4. Amendment of
rule 88:

In rule 88 of the ‘said rules’ after sub-rule (8-A), the following
proviso shall be inserted, namely:—

“Provided that where office of Chairman of Panchayat Samiti has
been reserved for any category for two consecutive terms
immediately preceding the elections to be held after the
commencement of the Himachal Pradesh Panchayati Raj
(Election) Amendment Rules, 2025, such office shall not be
reserved for any category in the immediately succeeding election
and shall be treated as unreserved;

Provided further that this restriction shall not apply where non
reservation of such office would result in non-fulfillment of the
prescribed percentage of reservation of any category under the
Act and Rules”.

5. Amendment of
rule 89.

In rule 89 of the ‘said rules’ after sub-rule (8-A), the following
proviso shall be inserted, namely:—

“Provided that where office of Chairman of Zila Parishad has
been reserved for any category for two consecutive terms
immediately preceding the elections to be held after the
commencement of the Himachal Pradesh Panchayati Raj
(Election) Amendment Rules, 2025, such office shall not be
reserved for any category in the immediately succeeding election
and shall be treated as unreserved;

Provided further that this restriction shall not apply where non
reservation of such office would result in non-fulfillment of the
prescribed percentage of reservation of any category under the
Act and Rules”.

By order,

Secretary (Panchayati Raj).
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